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Report on the compliance status of Environmental Clearance granted to M/s Rizvi
Land Developments Pvt Ltd for “Residential and Commercial Project with SRA
Scheme at Village, Kolekalyan, Santacruz, Mumbai

1.0 PREAMBLE

In OA No. 144 of 2017, Hon’ble NGT (WZ) vide order dated 16.02.2023, has passed

following direction:

“ 5. Since the Applicants have leveled allegations against the Respondent No.
7/Project Proponent with respect to non-compliance of EC conditions, which are
being claimed to have been complied with by the learned Counsel for the
Respondent No. 7, we deem it appropriate to direct the Regional Officer of the
MoEF&CC, Nagpur to verify the fact as to whether the claim being made by
the Respondent No. 7 in respect to the compliance having been made, is correct
or not. We expect that this verification would be done within a period of one

month from today and the report to that effect shall be submitted to us. “

Accordingly, the project was inspected on 08.03.2023. Shri. Shabhaz, Project Manager and
Shri Anthony, Architect of the project were present.

2.0 ABOUT THE PROJECT

2.1 Environmental Clearance: Environmental Clearance was granted by the SEIAA vide
letter No. SEAC-2011/CR-760/TC.2 dated 23.01.2012 to M/s Rizvi Land Developments
Pvt Ltd for the Residential cum Commercial Projects with S.R . Scheme at Kokalyan,

Santacruz (E), Mumbai.

The project consists of construction of nine Rehab buildings of G+7 and two sale
buildings of 2 B +G+8. The project Proponent (PP) has constructed five Rehab buildings
with G +7 and One Sale building with Wings A, B & C. Occupancies obtained for all the
above except Wing-C of sale building. No construction activity noticed at the site. The

validity of the EC was has already lapsed.
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PP has informed that the configuration was slightly changed [addition of one floor in sale
building] after the approval by Civil Aviation and SRA, however, the total built up area is
only 30,306.44 sgm against the 58,741.32 sqm permitted under the EC. According to the
Architect certificate (Annexure-1) submitted by the PP, the built up area is 30,306.44 sqm.
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Fig: Google imagery of the site

2.2 Sewage Treatment: It is noted that PP has provided two STPs at the site [ one near
A-2 and another near A-6] and according to the information and copy of the completion
letters submitted by PP, initially, STP with 215 KLD was installed for Rehab buildings
A-3, A-4 A-5 and A-6 and after completion of A-2, the 100 KL STP was installed. PP
informed that STPs were installed at the cost of Rs 42 lakhs however, most of the tenants
of Rehab buildings have opposed to run the plant which resulted in malfunctioning and

inoperable therefore Rs 20 lakhs has been spent for repair and maintenance.

The 100 KL STP was not in operation, the residents also reported that the STP was not
operated for long time. PP responded that the STP could not be operated due to the
objection by the residents about noise and odor problem. The sewage is discharged in to

sewer line. Further, part of STP has been located in the pathway near A-3 & A-6.

PP has not installed STP for the sale building and the sewage from sale building is

directly discharged into Sewer line.

PP informed that work order for installation of STP of 160 KLD has been already issued
and about 50 % materials were received at the site. The reason for the delay is as the

2
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project area has high density slum. Components of STP viz two number of filters were
seen at the site.

During the visit, PP has shown the dual pipeline for the reuse of treated sewage of

flushing, however, it is not used since the STP is not in operation.

As per the Consent order of MPCB, 60% recycled for secondary purposes such as toilet
flushing, air conditioning, cooling tower make up, firefighting etc. and remaining shall
be utilized on land for gardening and connected to the sewerage system provided by
local body. Since PP is not complying with the consent condition, MPCB need to take
further action.

2.3 Solid Waste Management:, PP has installed two OWC-135 kg capacity each, one
for rehab building and one for sale building. The OWC installed at rehab building was
not in operation, the residents also reported that the OWC was not operated for long
time. PP responded that it could not be operated due to the objection by the residents

about odor problem.

2.4 Green Belt Development: PP informed that since part of construction [four Rehab
building and one sale building] are yet to be constructed and the entire site have slum,
the green belt could not be developed for the even the completed portion. PP has
submitted green belt development plan and undertaking to provide green belt once the
construction is completed. Copy of the green belt development plan is enclosed at
Annexure-V. According to the Plan, there are 68 trees exists on site and proposed to

carry out plantation in an area of 2440 sqm., total number of trees to be planted is 350.

PP should have completed plantation in the completed portions. Noted that PP has
retained few plants and planted few ornamental plants. The area shown for proposed
plantation in the green belt development submitted by PP, has other facilities like STP,
OWC etc,.

2.5 Environmental Monitoring: PP has produced reports on Ambient Air, Noise, Soil
and Ground water, monitored during the construction period [2017- 2018] . All the
parameters were within the limit except the day time noise level which was slightly
higher than the limit-55.4 dB (A) against 55 dB (A).

After the site visit and based on the information provided by the Project Manager and

Architect during the visit and additional documents submitted, the compliance status of

3



environmental safeguards in the project is given in this report.
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There are certain non-

compliances/ partial compliances of EC conditions noticed which attracts action by SEIAA
as per the S.0 637 (E) dated 28.02.2014. Copy enclosed at Annexure- XXI.

3.0 Compliance Status of EC conditions

SI No.

(i)

(i)

Fig:

Condition
Project  proponent  submitted
designs  showing  improved
ventilation by increasing the

opening in the passage from 0.90
m to 1.50 m and displacing the
staircase accordingly to provide
adequate light and ventilation to

the lift lobby. Local authority
should

approving the plans.

ensure  this  while

Passage area of Rahab building

This environmental clearance is

issued subject to land use

verification. Local authority /

planning authority should ensure
this. This environmental clearance
to the

issued with respect

Compliance Status

PP has informed that approval of SRA

was  obtained vide letter

SRA/ENG/3242/HE/PL/AP
19.06.2018. The opening in the passage

no
dated

in rehabilitation building was measured
and found to be 1.57 m.

Fig: Lift lobby area of Rahab
building
PP informed that the land is reserved for

residential purpose as per D.P. of
Municipal of
Mumbai (MCGM) and accordingly SRA

has approved the plan.

Corporation Greater
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environmental consideration and it
does not mean that State Level
Impact Assessment  Authority
(SEIAA) approved the proposed

land use.

The height, Construction built up
area of proposed construction shall
be in accordance with the existing
FSI/FAR norms of the urban local
body & it should ensure the same
before approving layout plan &
before according commencement
certificate to proposed work. ULB
should also ensure the zoning
permissibility for the proposed
project as per the approved

development plan of the area.

PP informed that the construction is as

per the approval.

It is noted that the configuration as per
the EC is G+7 for rehab buildings and
2B+G+8 for sale building with 58,741.32
sqm. As per the SRA approval submitted
by the PP, Rehab building with G+7
floors and Sale buildings with 2 B +G
55644.13

sgm was permitted. PP has constructed

+9F with built up area of

Rehab building with seven floors and

sale building with nine floors.

PP has informed that one floor added on
sale building after the approval by Civil
Aviation and SRA, however, the total
built up area is only 30,306.44 sgm
against the 58,741.32 sqm permitted
under the EC. According to the Architect
certificate  (Annexure-1) submitted by
the PP, the built up area is 30,306.44

sgm.

Though the built up area is within the
EC limit, the PP should have
intimated the change to SEIAA as per

the EC condition No. xlvi.
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v)
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“Consent for Establishment” shall
be obtained from Maharashtra
Pollution Control Board under Air
and Water Act and a copy shall be
submitted to the Environment
Department before start of any

construction work at the site.

All required sanitary and hygienic
measures should be in place

before  starting  construction
activities and to be maintained

throughout the construction phase.

Project proponent shall ensure
MSW

green  belt

completion of STP.
disposal  facility,
development prior to occupation
of the buildings. No physical
occupation or allotment will be
above said

given unless all

environmental infrastructure is
installed and made functional

including water requirement in

Noted that Consent to Establish was
the State Pollution
Control Board vide letter no.BO/RO
(HQ)/Mumbai/CE/CC-04 dated
09.01.2012.

obtained from

Consent to Establish was revalidated
vide letter no Format 1.0/ JD (WPC) /
UAN No. 0000127092 /CR [/
2207000958 dated 20.07.2022. Copies

are enclosed at Annexure-11 and I11.

PP informed that
submitted to the

the CTE was

Environment
Department before start of construction
work. PP has no supportive

documents on the above.

No construction activity noticed at the
site, According to PP, the construction
was carried out from April, 2012 to
December, 2018 and during the period,
facilities  were

required  sanitary

provided during the construction period.

Noted that out of nine rehab buildings
and two sale buildings, five Rahab
buildings and one sale building with
wings A, B & C have been constructed.
Occupancies obtained for all the above

except wing-C of sale building.

Further, noted that PP has provided two
STPs at the site [ one near A-2 and
another near A-6] and according to the

information and copy of the completion
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Para 2. Prior certification from
appropriate authority shall be
obtained.

letters submitted by PP, initially, STP
with 215 KLD was installed for Rehab
buildings A-3, A-4 A-5 and A-6 and
after completion of A-2, the 100 KL
STP was installed. PP informed that
STPs were installed at the cost of Rs 42
lakhs however, most of the tenants of
Rehab buildings have opposed to run
the  plant  which  resulted in
malfunctioning and inoperable therefore
Rs 20 lakhs has been spent for repair

and maintenance.

The 100 KL STP was not in
operation, the residents also reported
that the STP was not operated for
long time. PP responded that the
STP could not be operated due to the
objection by the residents about noise
and odor problem. The sewage is

discharged in to sewer line.

The STP and OWC are located just
adjacent to the building and part of
STP has been located in the pathway
near A-3 & A-6.

Fig: Part of STP in pathway



240

PP has not installed STP for the sale
building and the sewage from sale
building is directly discharged into

Sewer line.

PP informed that work order for
installation of STP of 160 KLD has
been already issued and about 50 %
materials were received at the site. The
reason for the delay is as the project
area has high density slum.
Components of STP viz two number of

filters were seen at the site.

Similarly, PP has installed two Organic
Waste Convertor (OWC)-135 kg
capacity each, one for rehab building
and one for sale building. The OWC
installed at rehab building was not in
operation, the residents also reported
that the OWC was not operated for
long time. PP responded that it could
not be operated due to the objection

by the residents about odor problem.

PP should address the issues and put
both the STP and OWC into
operation in  consultation  with
MPCB. PP should consider locating
the STP well away from the
buildings/ pathway.

PP informed that the physical
occupation was given in June 2017 for
rehab buildings A4, A6 and A3, in
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October 2017 for A5 , in Feb, 2020 for
A2 and March, 2020 for Sale buildings(
Wings A& B), after installation of STP
and MSW facility and put into
operation. According to the letter of the
STP supplier, the STP with 215 KL
capacity was put in operation from
October, 2017 and 100 KL ST P was
put in use from September, 2018. Copy
of the letters from the STP supplier are
enclosed at Annexure- IV & V.

PP informed that NOC for water supply

has been obtained for Sale building on
31.10.2015, for A-3, A-4, A-5 and A-6
building on 02.08.2016, for A-2 on
24.01.2018. Copies in Marathi were
submitted.

Fig: OWC for Fig: OWC for Sale
Rehab building Building
(vii) Provision shall be made for the

housing of construction labour
within the site with all necessary
infrastructure and facilities such
as fuel for cooking, mobile toilets,

Fig: Filters purchased for the
proposed STP

No construction activity noticed at the
site. However, there is a camp in the
site and according to PP, 15 families are
staying in the camp. PP informed that
drinking water, fuel for cooking are
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mobile STP, safe drinking water,
medical health care, créche and
First Aid Room etc.

provided. PP informed that the labors
use public toilet facilities available

adjacent to the site.

According to PP, though the

construction was completed in
December, 2018, the labour camp is

retained for STP work.

The labour camp is very poorly
maintained and PP should provide
separate toilet facilities for the labors

camp.

Fig: Labour Camp

Adequate drinking water and
should be

provided for construction workers

sanitary  facilities
at the site. Provision should be
made for mobile toilets. The safe
disposal of wastewater and solid
wastes

generated during the

construction phase should be

ensured.

The Solid Waste generated should
be  properly collected and

segregated. Dry/inert solid waste

No construction activity noticed at the
site. Reported that adequate drinking
water and sanitary facilities were
provided for workers on site during the

construction period from 2017- 2018.

Noted that dust bins are provided for
collection of waste from operation
phase. PP informed that the solid waste

10
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should be disposed off to the
approved sites for land filing after

recovering recyclable material

Wet garbage should be treated by
Organic Waste Converter and
treated waste (manure) should be
utilized in the existing premises for
gardening. And. No wet garbage
will be disposed outside the
premises. Local authority should

ensure this.

Arrangement shall be made that
waste water and storm water do not

get mixed.

generated is properly collected and

segregated. Organic waste composter
has been installed for converting wet
waste into manure. Reported that non-
biodegradable waste are given to

recyclers.

The details of OWC are dealt at

Condition No. (vi) above.

The Storm water drains and sewer lines

are separately provided on site.

The resident of Rehab building
informed that often there is overflow of
sewage and produced photos and video.
PP informed that the residents throw all
into the thus cause

waste sewer

blockage and overflow.
This
addressed by the PP. A compliance
in this regard shall be
submitted to MPCB, SEIAA and this

Office within two months.

issue need to be seriously

report

Any
attract action from
SEIAA as per S.O 637 (E) dated
28.02.2014.

failure will

11



(xii)

(xiii)

(xiv)

Fig: Blockage removal from sewer line

All the topsoil excavated during
construction activities should be
stored for use in horticulture/
landscape development within the

project site.

Additional soil for leveling of the
proposed site shall be generated
within the sites (to the extent
possible) so that natural drainage
system of the area is protected and

improved.

Green Belt Development shall be
carried out considering CPCB
guidelines including selection of
plant species and in consultation
with the local DFO/ Agriculture
Dpt.

Fig: Storm water drain

PP informed that a top soil generated
could not be used as the entire site had
slums on it. The excess were disposed
at Village Bhayanderpada (Ovala),
Thane with the approval of MCGM.
Copy of the approval is enclosed at

Annexure- VI.

According to PP, natural drainage
system of area is not disturbed. The
construction is

done by taking

advantage of natural contour.

Partially Complied. PP informed that
since part of construction [four Rehab
building and one sale building] are yet
to be constructed and the entire site
have slum, the green belt could not be
developed for the even the completed
portion. PP has submitted green belt
development plan and undertaking to

provide green belt once the construction

12
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is completed. Copy of the green belt
development plan is enclosed at
Annexure-VII According to the Plan,
there are 68 trees exists on site and
proposed to carry out plantation in an
area of 2440 sqm., total number of trees
to be planted is 350.

Noted that PP has retained few plants
and planted few ornamental plants.
PP should have completed plantation
in the completed portions. Further,
the area shown for proposed
plantation in the green Dbelt
development submitted by PP, has
other facilities like STP, OWC etc,.

PP should revise the green belt
development plan and submit to
SEIAA, MPCB and IRO, MoEFCC

and ensure plantation with native

species.

Fig: Plants at the site including ornamental plants

13
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muck
should
create any adverse effect on the

Disposal  of during

construction  phase not
neighboring communities and be

disposed taking the necessary
precautions for general safety and
health aspects of people, only in
approval sites with the approval of

competent authority.

Soil and ground water samples will
be tested to ascertain that there is
no threat to ground water quality
by leaching of heavy metals and

other toxic contaminants.

Construction  spoils, including

bituminous material and other
hazardous materials must not be
allowed to contaminant
watercourses and the dumpsites for
such material must be secured so
that they should not leach into the

ground water.

Any hazardous waste generated
during construction phase should
be disposed off as per applicable
rules and norms with necessary
the

approvals of Maharashtra

Pollution Control Board.

According to the PP  the construction
waste was disposed as per MCGM’s
guidelines by paying the royalty. Copy

of approval is enclosed at Annexure-1V.

The soil and water sample from the
is tested from NABL

accredited laboratory. As per test report

project site

there is no presence of heavy metals in
the soil and ground water. Copy of the
are attached at

monitoring  reports

Annexure-VII & IX.

PP informed that hazardous wastes were
not generated in this activity. However,
the disposal of the same if any generated
in future shall be done as per CPCB
/IMPCB norms applicable to hazardous

waste.

14
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The diesel generator sets to be used
during construction phase should be
low Sulphur diesel type and should
conform to Environments
(Protection) Rules prescribed for air

and noise emission standards.

The diesel required for operating
DG sets shall be
underground tanks and if required,

stored in

clearance from concern authority

shall be taken.

hired for

construction material to the site

Vehicles bringing
should be in good condition and
should have a pollution check
certificate and should conform to
applicable air and noise emission
standards and should be operated

only during non-peak hours.

should

standards

Ambient noise levels

conform to residential

both during day and night.
Incremental pollution loads on the
ambient air and noise quality should
be closely monitored during

construction  phase.  Adequate
measures should be made to reduce
ambient air and noise level during
construction phase, so as to
conform to the stipulated standards

by CPCB/MPCB.

No DG set
According to PP,

noticed at the site.
D.G. sets are not
provided on site as 24 hr electric supply

is available

PP informed that the PUC certificate
was mandatory for the vehicle carrying
construction material and site in-charge
used to check the same. PP has
produced a copy of PUC obtained in the
year 2017 as a supportive document.

Annexure -X.

PP has produced copy of the reports on
noise levels as well as air pollution
monitored during the construction
through MoEF

laboratory. The day time noise level

period, recognized

was slightly higher than the limit-55.4
dB (A) against 55 dB (A).

Copy of the monitoring reports are

enclosed at Annexure- X1 & XII.

15
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(xxiv)

(xxv)

(xxvi)
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Fly ash should be used as building
material in the construction as per
the provisions of Fly Ash
Notification of September 1999
and amended as on 27" August,
2003. (The above condition is
applicable only if the project site is
located within the 100 Km of
Thermal Power Stations)

Ready mixed concrete must be

used in building construction.

The
authority shall

approval of competent
be obtained for
structural safety of the buildings
due to any possible earthquake,
adequacy of firefighting
equipment’s etc. as per National
Building Code including measures

from lighting.

Storm water control and its re-use
as per CGWB and BIS standards

for various applications.

PP has informed that fly ash containing
bricks (AAC Type) were used for
construction and copy of invoice
produced is enclosed at Annexure-
XIII.

PP has

concrete

informed that Ready mix

was used for building

construction.  Copy of invoice for

of RMC from L&T,
skyway

procurement
Lafarge and is  submitted.

Annexure-XI1V.

PP has submitted Structural Safety

certificate. Annexure-XV.

Noted that PP has provided collection
tank for the rainwater from roof top.
Reported that the collected water is
utilized for flushing purpose. The over
flow of the tank is connected to the

Municipal Storm Water drains.

16
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(xxvii) Water demand during construction

(xxviii)

(xix)

should be reduced by use of pre-
mixed concrete, curing agents and

other best practices referred.

The ground water level and its
should be

consultation

monitored
with

quality
regularly in
Ground Water Authority.

The installation of the Sewage
Treatment Plant (STP) should be
certified by an independent expert
and a report in this regard should
be submitted to the Ministry before
the project is commissioned for
operation. Treated effluent
emanating from STP shall be
recycled / reused to the maximum

extent possible. Treatment of 100%

gray water by decentralized
treatment  should be  done.
Discharge of unused treated

effluent shall conform to the norms
and standards of the Maharashtra
Pollution Control Board. Necessary
should be
mitigate the odour problem from
STP.

measures made to

PP informed that pre-mixed concrete,
curing agents were used as a measure for

reducing water demand.

PP informed that the water requirement
during construction phase was met
through tanker supply and there is no

drawl of ground water.

Partially Complied. PP has provided a
letter on installation and commissioning

of STPs submitted by the supplier.

As per the records, PP has not
submitted the certificate of independent
expert on installation of STP to

Ministry.

During the visit, PP has shown the dual
pipeline for the reuse of treated sewage
of flushing, however, it is not used

since the STP is not in operation.

As per the Consent order of MPCB,
60% recycled for secondary purposes
such as toilet flushing, air conditioning,
cooling tower make up, firefighting etc.
and remaining shall be utilized on land
for gardening and connected to the
sewerage system provided by local
body. Since PP is not complying with
the consent condition, MPCB need to

take further action.

17
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(xxxii)
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Local body should ensure that no
occupation certification is issued
prior to operation of STP/MSW
site etc. with due permission of
MPCB.

Permission to draw ground water
shall be obtained from the competent
Authority prior to

construction/operation of the project.

Separation of gray and black water
should be done by the use of dual
plumbing line for separation of

gray and black water.

Fixtures for showers, toilet flushing
and drinking should be of low flow
either by use of aerators or pressure
reducing devices or sensor based

control.

Use of glass may be reduced up to
40% to reduce the electricity
consumption and load on air

conditioning. If necessary, use high

PP informed that OC was granted in
June 2017 for rehab buildings A4, A6
and A3, in October 2017 for A5 , in
Feb, 2020 for A2 and March, 2020 for
Sale buildings( Wings A& B), after
installation of STP and MSW facility
and put into operation. According to the
letter of the STP supplier, the STP with
215 KL capacity was put in operation
from October, 2017 and 100 KL ST P
was put in use from September, 2018.

PP informed that they are not drawing
any Ground water at the site.

Not Complied. PP has not provided
dual plumbing system for grey and

black water separation.

Not Complied. PP informed that being
a SRA project, this condition is not
complied in respect of Rehab buildings,
however, water efficient sanitary
fixtures have been provided for Sale
building. Noted that tap and showers
provided in Sale building are not low

flow.

Noted that the use of glass is less than
40%

18
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(xxxvi)
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quality double glass with special

reflective coating in windows.

Roof should meet prescriptive

requirement as per  Energy
Conservation Building Code by
thermal

fulfill

using appropriate

insulation  material to

requirement.

Energy conservation

measures like installation of
CFLs/TFLs for lighting the areas
outside the building should be
integral part of the project design
and should be in place before
project commissioning. Use CFLs
and TFLs should be properly
collected and disposed off/sent for
recycling as per the prevailing
guidelines/ rules of the regulatory
authority to avoid  mercury
contamination. Use of solar panels
may be done to the extent possible
like installing solar street lights,
common solar water heaters
systems. Project proponent should
install, after checking feasibility,
solar plus hybrid non-conventional

energy source as source of energy.

According to PP, the Roof was
provided as per the prescriptive
requirement  specified in  Energy

Conservation Building Code Roofing
material: Total 8 thick (Slab + 2~
Brick bat Coba + China Chips flooring).

PP has provided a Solar PV panels for
common area lighting. The LED lights
are provided in common area of each
building. The CFL are provided outside
the building.

19



(xXxxvii)

(xxxviii)

Fig: Solar panel, LED lights

Diesel power generating sets proposed
as source of backup power for
elevators and common  area
illumination during operation phase
should be of enclosed type and
conform to rules made under the
Environment (Protection) Act, 1986.
The height of stack of DG sets should
be equal to the height needed for the
combined capacity of all proposed DG
sets. Use low sulphur diesel. The
location of DG sets may be decided
with in consultation with Maharashtra

Pollution Control Board.

Noise should be controlled to ensure
that it does not exceed the prescribed

standards.

During night time the noise levels
measured at the boundary of the
building shall be restricted to the
permissible levels to comply with the

prevalent regulations.

No DG set is noted during the site
visit.
PP informed that the D.G. sets are

not provided on site as 24 hr electric

supply is available.

Repetition of Condition No. (xxii)

20
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(xxxix)  Traffic congestion near the entry and
exit points from the roads adjoining
the proposed project site must be
avoided. Parking should be fully
internalized and no public space
should be utilized.

Partially Complied. Noted that the
site is approachable by 12m wide
road and the entry and exits are on
the internal road. According to PP,
204 parking has been provided
against requirement of 193 for sale
building and required 186
parking area for Rehab building
will be provided along with
remaining Rehab  buildings.
Photograph on the parking facilities

are given below:

Fig: Parking in Rehab Building

(x1) Opaque  wall should meet PP informed that they have used 6 inch

prescriptive requirement as per Autoclaved Aerated Concrete Blocks and

Energy Conservation Building additional 2 inch of plaster resulting in

21
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Code, which is proposed to be
mandatory for all air-conditioned
spaces while it is aspirational for
non-air-conditioned spaces by use
of appropriate thermal insulation

material to fulfill requirement.

The building should have adequate
distance between them to allow
movement of fresh air and passage
of natural light, air and ventilation.

Regular supervision of the above
and other measures for monitoring
should be in place all through the
construction phase, so as to avoid

disturbance to the surroundings.

Under

Environment

the provisions of
Act,

1986, legal action shall be initiated

(Protection)

against the project proponent if it
was found that construction of the
project has been started without

obtaining environmental clearance.

Six monthly monitoring reports

should be submitted to the
Department and MPCB and
Ministry.

the U value of 0.56 w/m?°k for the
effective insulation against the Heat gain.

The Rehab
buildings were measured and it was
found to be 4.5 m

distance between two

PP informed that the site in-charge, was

responsible for regular supervision on

environmental measures during the
construction phase.
As per the Google imagery, the

construction was initiated around April,
2012, after the grant of EC.

PP reported that the six-monthly

Compliance Monitoring Reports to
Regional Office, MoEF&CC Nagpur,
Env. Dept. Govt. of Maharashtra and RO
MPCB has been submitted. Copy of the
acknowledgements

Annexure-XVI & XVII.

are enclosed at
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A complete set of all the

documents submitted to Dept.

should be forwarded to the MPCB.

In the case of any change(s) in the
scope of the project, the project
would require a fresh appraisal by

this Department.

A separate environment
management cell with qualified
staff shall be

implementation of the stipulated

set up for

environmental safeguards.

Separate funds shall be allocated
for implementation of
environmental protection
measures/EMP along with item-
wise breaks-up. These cost shall be
included as part of the project cost.
The funds earmarked for the
environment protection measures
shall not be diverted for other
purposes  and year-  wise
expenditure should reported to the

MPCB & this department.

PP informed that all relevant documents
were submitted to MPCB while applying
Consent to Establish and accordingly
they have granted Consent to Establish
vide BO/RO
(HQ)/Mumbai/CE/CC-04 dated
09.01.2012 and Revalidation of Consent
to Establish

consent no.

PP

amendment in EC as adjoining plot is

informed that the project needs

added in the layout however there is no

construction on the adjoining plot.

Not Complied. PP informed that at
present project head himself is managing
environment  issues, however, the
separate Cell will be formed to look

after the Environmental Management.

PP informed that Rs.187 lakhs has been
earmarked as Capital cost for EMP and

Rs 84 lakhs has been spent so far on the

following:
1. Site Sanitation - 2 Lakhs
2. Health checkup -1 Lakh
3. Envtl. Monitoring -4 lakhs
4 STP - 62 lakhs
5.0wWC -15 Lakhs
Total - 84 Lakhs
PP informed that year- wise

expenditure was not submitted to
MPCB & Env. Dept. as the project is

still under progress.
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The project management shall

advertise at least in two local
newspapers widely circulated in
the region around the project, one
of which shall be in the Marathi
language of the local concerned
within seven days of issue of this
letter, informing that the project
has been accorded environmental
clearance and copies of clearance
available with the

letter are

Maharashtra  Pollution  Control
Board and may also be seen at

Website at

A copy of the clearance letter shall
be sent by proponent to the
concerned Municipal Corporation
and the local NGO, if any, from
whom suggestions/representations,
received while
The

clearance letter shall also be put on

were
the

if any,
processing proposal.
the website of the Company by the

proponent.

The proponent shall upload the

status of compliance of the
stipulated EC conditions, including
results of monitored data on their
website and shall update the same

periodically.It shall simultaneously

PP has issued advertisement in two local
newspapers Navshakti and Free Press
Journal, however the seven day clause

was not followed.

Copy of the advertisements in English
and Marathi are enclosed at Annexure-
XVI & XIX.

PP informed that copy of EC was sent to

concerned Municipal ~ Corporation,

however, could not provide any

acknowledgement.

The EC and compliance status for the
period April 2022- September 2022 has

been uploaded on Company Website.
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sent to the Regional Office of
MoEF, the respective Zonal Office
of CPCB and the SPCB. The
criteria pollutant levels namely;
SPM, RSPM, SO;NO(Ambient
level as well as stack emissions) or
critical sectoral parameters,
indicated for the project shall be
monitored and displayed at a
convenient location near the main
gate of the company in the public

domain.

(liv)  The environmental statement for PP  informed that Environmental
each financial year ending 31% Statement for the last year has been
March in Form-V as is mandated to  submitted to MPCB through online portal
be submitted by the project and has submitted copy of the same.
proponent to the concerned State Copy of the Environmental Statement is
Pollution  Control Board as enclosed at Annexure- XX.
prescribed under the Environment
(Protection) Rules, 1986, as
amended subsequently, shall also
be put on the website of the
company along with the status of
compliance of EC conditions and
shall also be sent to the respective
Regional Officers of MoEF by e-

mail.

(E.Thirunavukkarasu)

Sci‘E
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ESSAARGRCOLUP
_ +91 22 2684 7722
architects Gesigners p!a‘!".ers‘ +91 22 2684 7744

Date: 04.03.2023

To,

Director,

Integrated Regional Office (West Central Zone),
Ministry of Environment, Forest and Climate Change,
Ground Floor, East wing, New Secretariat Building,

Civil lane, Nagpur, Maharashtra - 440001

Sub: Area Statement for Amendment / Expansion in EC for Residential cum
Commercial project with SRA Scheme at village Kolekalyan, Santacruz (E),
Mumbal.by RIZVI LAND DEVELOPMENTS PVT. LTD.

Dear Sir,
This is stated that our client developing the above said property. The area

statement for the earlier EC, constructed area and proposed Total Built-up Area
are given in following table,

Proposed Total Built Up

| Area (m?) as per earlier-  Construction Proposed area as per
. ECvide letter no. SEAC- statusof work =~ Amendment / Expansion
2011/CR.760/TC.2dated (m? (m?2)
23012012 " S —
 58,741.32 m? (Existing EC) ;

| ‘ | +30,545.69 m?(Proposed) = i

| 58,741.32 30,306.44 89.287.01 m: |

Thanking vou,

Yours faithfully,
For: Essaar Group,

L

Ar. Leena Churi.
(CA/2005/35538)

studic@esszargroup.co

hivam Square, Koldongri off Sahar Road Andheri East Mumbai - 400089
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MAHARASHATRA POLLUTION CONTROL BOARD

Kalpataru Point, 2, 3" & 4" Floor,
Opp. Cineplanet, Near Sion Circle,
Sion (E), Mumbai-400022.

Phone : 24020781 /24010437

Fax  : 24024068 /24044532

Email : mpcb@vsnl.net
Visit At : hup:/mpch.gov.in

EIC No: MU-3069-11
Infrastructure Project/LSI
Consent No. BO/RO(HQ)/Mumbai/CE/CC- O 4 Date: 09/01/2012

Consent to Establish under Section 25 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of
Pollutxon) Act, 1981 and Authorwatxon ! Renewa! of Authorugfxgn*under"

Movement) Rules 2008

CONSENT is hereby granted to,

M/s. Rizvi Land Deveio-p_m -
CTS No: 6422, 6422/1-31, 6423, 6423/1-6, 6424-A, 6424-B, 6424~Bfl 4, 6424 (i
6424-C/1-3, 6426, 6426/1-17, 6427, 6427/1-16, 6249A, 6429A/1-11, 7370, 7374,
737b, 7376A, T376A/1-16, 7377, 7379, 7319/1-3, 7381 381/1-186, 1382 7382/1-3,
7394, 7394/1-6, 7396, 7396/1-6, 7400, 7401(pt), 7402, 7402/1-17, 74034, T403A/1-
47, 7403B, 7403D, 7403D/1-20, 7408, 7408/1-6; 7437, 7437/1-53, 7438, 7438/1-1,
7440, 7440/1-14, 7441, 7441/1-14, 7448, T448/1-17, 7451, 7451/1-11,Village
Kolekalyan, Behind kalina Church, Kalina, Santacruz (E), Mumbai.

located in the area declared under the provisions of the Water Act, Air act and
Authorization under the provisions of HW(M&H) Rules and amendments thereto
subject to the provisions of the Act and the Rules and the Orders thal: may be made
further and subject to the foHDng terms and condxtmns

1. The Consent *-:Estubhsh is granted for a perlod up to.
Commlssmnmg ot' the Project or b years wh:chever is earher.

For developm,ent of land / plot as new construction activities of remdenmal cum
commercial project under SRA Scheme named as M/s. Rizvi Land Developments ;
Pvt.Ltd 'CTS No: 6422, 6422/1-31, 6423, 6423/1-6, 6424-A, 6424-B 6424-B/1-4, 6424-
G, 6424-«(’3/1 3, 6426, 6426/1-17, 6427, 6427/1-16, G249A 6429A/1-11, 7310, 7374, 7375,
7376A, 7376A/1-16, 7377, 7379, 7319/1-3, 7381, 7381/1-16, 7382 7382/1-3, 7394,
7394/1-6, 7396, 7396/1-6, 7400, 7401(pt), 7402, 7402/1-17, 7T403A, 7403A/1-47, 7403B,
7403D, 7403D/1-20, 7408, 7408/1-6, 7437, 7437/1-53, 7438, 7438/1-7, 7440, 7440/1-14,

7441, 7441/1-14, 7448, 7448/1-17, 7451, 7451/1-11,Village Kolekalyan, Behind kalina

Chruch, Kalina, Santacruz (E), Mumbai on total plot area of 15,429.84 sq.mtrs,
Proposed BUA (As per FSI) of 41,027.16 sq.mtrs & Total Construction BUA of
58,741.48 sq.mtrs including utilities of residential cum commercial project under
SRA Scheme as per construction commencement certificate issued by local bad'y.

This project reqmres Environment Clearance under EIA Noi:iﬁcatmn dt: 14/09/2006
of MoEF, GOI as amended on dt: 1/12/2009. Therefore the cffective date of this
consent to Establish shall be from the date of obtaimng Enwronment Clearance
from Competent authority by the project proponent.

SRO Mumbai IV/Ind/Ora/L.S.1/01057152
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2. CONDITIONS UNDER WATER ACT:
1) The daily quantity of sewage effluent from construction project shall not exceed
466.0 M3, ' ] :

(i) - _Séwag_e _Efﬂugn_t Treatment: The applicant shall provide comprehensive treatment

system as is warranted with reference to influent quality and operate and maintain

- the same continuously 80 s to achieve the quality of treated effluent to the following
otfndards:.. o = _

fpH 0 - | Not to exceed ' 6.5 to 9.0
| Suspended Solids ~ | Nottoexceed | 100 mg/l
| BOD 8 Days 27 degres | Nottoexceed | 100 mg/l
| FecalColiform -~ ~~ | Notto exceed | 500/100/1 mg/l. |
| Residual Chlorine | Nottoexceed jolmgh
Detergenty. ™~ Not to exceed 0l mglh’
| Floating matters | Notto exceed 10 mgAd

| COD ¢ . ¢ [Nottooxceed 1,50 mg/l

R N S e

(iii) Sewage Effluent Disposal: The treated domestic effluent shall be 80% recycled and
reused for flushing, fire fighting and cooling of Air conditioners and remaining shall be
discharged to Municipal sewer. In no case, effluent shall find its way to any water
body directly/indirectly at any time. PR NG

[The _ﬁroj__e&ct‘ _5-_j§f'dp§ﬁépt,:':hu.thorities shoﬁ-l_d f._:ejst. environmental friendly
. :f:_t_;jec};nciiqgies er;qun’hﬁoﬁ,;pv treatment et¢ by replacing chlorination]

 Non-Hazardous Solid Wastes: _

erG Typ e"&fS egregatedso]idﬁiﬂaﬁgny[ : T:I‘.e'atnient_ - Disposal
= e ~ waste i s Hay) :

e o D

5 STPSludge S ."COm:posf.ing e

= e e --

Gther Conditions (during Construction Phase):

1. Allact ities shall be in resonance with the provisions of Indian Forest Act,

1927 (16 of 1927), Forest (Conservation) Act, 1980 (69 of 1980) and Wildlife
(Protection) Act, 1972 (563 of 1972), and special notification published for

- area wherever applicable and all the Environmental Statutes and
- Instruments.

This Consent to Establish is issued only for New Construction/Developing
Jonstruction Project purposes. e

No. quarrying activities shall be commn_;’nc_éd in the aiéa,‘_ll.nless: apprbpriéte
- permissions are obtained for a limited quarrying material required for

construction of local residential housing and traditional road maintenance

 work, provided that such quarrying is not done on Forest Lands and the

 material is not exported to the outside area.
4. There shall be no felling c_a_f trees whether on Forest, Government, Revenue
or Private lands except as per prevailing Rules.

- 5. Extraction of Groundwater for the project shall require prior permission of

~ the State Ground Water Authority or other relevant authorities, as
- applicabler. o S e T e
6. Near the activities that are related to water (like activity of water parks,

- water sports) and/or in the vicinity of lake, Dissolved Oxygen shall not be
less than 5 mgl/liter,

SRO Mumbai [I/Ind/Ora/L.8.1/01057152
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 _ Kalpataru Point, 2nd and
Fax: 24044532/4024068/4023516 L. - 4th floor, Opp. Cine Planet
Website: http://mpcb.gov.in - Cinema, Near Sion Circle,

Email: jdwater@mpcb.gov.in Sion (E), Mumbai-400022

| 4

Infrastructure/RED/L.S.I
No:- Format1.0/JD (WPC)/UAN No.0000127092/CR/2207000958

To,

M/s. RIZVI ESTATES AND HOTELS PVT LTD.,

6422,6422/1-31

,6423,6423/1-6,6424A,

6424B,6424-B/1-4,6424-C

,6424- C/1-3,6426,6426/1-17,

6427,6427/1-16,6249A,6429A/1-

11,7370,7374,7375,7376A, !{.,j(
7376A/1-16,7377,7379, =
7319/1-37381,

7381/1-16,7382,7382/1-3,7394, i —
7394/1-6,7396,7396/1-6,7400,7401(PT), Your Service is Our Duty
7402,7402/1-17,7403A,7403A/1-47,

7403B, 7403D,7403D/1-207408,7408/1-6,

7437,7437/1-53,7438,

7438/1-7,7440,7440/1-14,7448,7448/1-17,7

451,7451/1-11, VillageKolekalyan,Behind

Kalina Church, Kalina, Santacruz East-

Mumbai

Date: 20/07/2022

Sub: Revalidation of Consent to Establish for Construction Residential Cum
Commercial Projects under SRA scheme.

Ref: 1. Application Submitted by SRO-Mumbai-Il

2. Earlier Consent to Establish having No.BO/RO(HQ)/Mumbai/CE/CC-04,
Dtd-09.01.2012

3. SCN issued on 12.04.2022.

Your application NO. MPCB-CONSENT-0000127092

For: grant of Consent to Establish (re-validation) under Section 25 of the Water (Prevention
& Control of Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of
Pollution) Act, 1981 and Authorization / Renewal ofAuthorization under Rule 6 of the
Hazardous & Other Wastes (Management & Transboundry Movement) Rules 2016 is
considered and the consent is hereby granted subject to the following terms and conditions
and as detailed in the schedule 11,1l & IV annexed to this order:

1. Consent to Establish is valid upto Commissioning of the unit or
upto-09.01.2027 whichever is earlier.

2. The capital investment of the project is Rs.75 Cr. (As per undertaking
submitted by pp).

o. = - 92 (20-07-2022 04:41:37 pm) Pade
/QMS.PO6_F02/00 e

)
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RIZVI ESTATES AND HOTELS PVT LTD/CR/UAN No.MPCB-CONSENT-0000127092 (20-07-2022 04:41:37 pm)

The Consent to Establish is valid for Revalidation of Consent to Establish for
Construction for Residential Cum Commercial Projects under SRA scheme.
named as M/s. RIZVI ESTATES AND HOTELS PVT LTD., 6422,6422/1-31,6423,
6423/1-6,6424A,6424B,6424-B/1-4,6424-C,6424- C/1-3,6426,
6426/1-17,6427,6427/1-16,6249A,6429A/1-11,7370,
7374,7375,7376A,7376A/1-16,7377,7379,
7319/1-37381,7381/1-16,7382,7382/1-3,
7394,7394/1-6,7396,7396/1-6,7400,7401(PT),7402,7402/1-17,
7403A,7403A/1-47,7403B, 7403D,7403D/1-207408,7408/1-6,7437,
7437/1-53,7438,7438/1-7,7440,7440/1-14,7448,7448/1-17,7451,7451/1-11,
VillageKolekalyan,Behind Kalina Church, Kalina, Santacruz East-Mumbai on
Total Plot Area of 15429 Sq.Mtrs
for construction BUA of 58741.32 Sq.Mtrs as per EC granted
dated-23.01.2012 including utilities and services

Sr.No Permission Obtained Plot Area (SqMtr) BUA (SqMtr)
Environmental Clearance issued
1 d4td-23.01.2012 15429.00 58741.32
2 |Consent to Establish dtd-09.01.2012 15429.84 58741.48
Conditions under Water (P&CP), 1974 Act for discharge of effluent:
Sr L Permitted .
No Description (in CMD) Standards to Disposal
1. [Trade effluent Nil NA NA
2. |Domestic 466 As per The treated effluent shall be 60%
effluent Schedule -1 |recycled for secondary purposes

such as toilet flushing, air
conditioning, cooling tower make
up, firefighting etc. and remaining
shall be connected to the
sewerage system provided by

local body
Conditions under Air (P& CP) Act, 1981 for air emissions:
Stack No. Description of stack / Namber of Standards to be achieved
source Stack
S-1 DG Set- 450 KVA 1 As per Schedule -I|
S-2 DG Set- 400 KVA 1 As per Schedule -lI

Conditions under Solid Waste Rules, 2016:

0 pe O % e Qug \ 0 Pd > 2 PDOSAa
il Wet Garbage 890 Kg/Day |OWC Used as soil manure
2 Dry Garbage 1336 Kg/Day |Disposal |Authorized recyclers

Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
treatment and disposal of hazardous waste:

Sr No Category No. Quantity  UoM Treatment Disposal

&

/QMS.PO6_F02/00
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8. The Board reserves the right to review, amend, suspend, revoke etc. this consent and
the same shall be binding on the industry.

9. This consent should not be construed as exemption from obtaining necessary
NOC/permission from any other Government authorities.

10. PP shall extend the existing B.G. of Rs.5.0 Lakhs and obtain additional B.G.of Rs.5.0
Lakhs towards O&M of STP, OWC and compliance of conditions stipulated in EC and
Consent to Operate.

11. The treated effluent shall be 60% recycled for secondary purposes such as toilet
flushing, air conditioning, cooling tower make up, firefighting etc. and remaining shall
be utilized on land for gardening.

12. Project Proponent shall install online monitoring system for the parameter pH, SS, BOD
and flow at the outlet of STP.

13. Project Proponent shall provide Organic waste digester with composting facility or
biodigestor with composting facility.

14. Project Proponent shall comply the Construction and Demolition Waste Management
Rules, 2016 which is notified by Ministry of Environment, Forest and Climate Change
dtd.29/03/2016.

15. The project proponent shall make provision of charging of electric vehicles in atleast
40 % of total available parking area.

16. The project proponent shall take adequate measures to control dust emission and
noise level during construction phase.

17. PP shall submit Bank Guarantee of amount of Rs.24.75 Lakhs (5 times of one term fees
X no, of year of violation). The same shall be forfeited as PP has not obtained
revalidation of consent to establish after 09.01.2017, thus violated the consent
conditions

18. PP shall obtain/Re-validated Environmental Clearance from competent authority for the
proposed activity. PP shall not take effective steps towards construction without
obtaining Environmental Clearance.

19. PP shall submit an affidavit in Boards prescribed format within 15 days regarding
compliance of C to E & Environmental Clearance/CRZ Clearance.

ebeelall
024085c2
b042dc2d
c60dbae3
e27e5227
7Teff270b| . g
az43Begp| Idwater@

Signed by: Dr. Y.B.Sont
Joint Director (WPC)

Received Consent fee of -
0 A D - = e 0 DR 0 pate = = 0 DE
1 100000.00 [TXN2112002401 21/12/2021|0Online Payment
2 100000.00 [TXN2207000183 02/07/2022|0nline Payment

26
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Copy to:
1. Regional Officer, MPCB, Mumbai and Sub-Regional Officer, MPCB, Mumbai Il
- They are directed to ensure the compliance of the consent conditions.

They are directed to extend the exiting B.G.of Rs.5.0 Lakhs and obtain addition B.G. of
Rs.5.0 Lakhs towards compliance of consent condition and also obtain and forfeit the
B.G. of Rs.24.75 Towards violation i.e.not of obtained re-validation of Consent to
Establish.

2. Chief Accounts Officer, MPCB,Sion, Mumbai

ERi

RIZVT ESTATES AND HOTELS PVT LTD/CR/UAN No.MPCB-CONSENT-0000127092 (20-07-2022 04:41:37 pm)
/QMS.PO6_F02/00 Page 4 of 8
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/QMS.PO6_F02/00

SCHEDULE-
Terms & conditions for compliance of Water Pollution Control:
1)  A] As per your application, you have provided Proposed Primary, Secondary &

Tertiary. based Sewage Treatment Plants (STPs) of combined capacity 500 CMD
for treatment of domestic effluent of 466 CMD.

B] The Applicant shall operate the sewage treatment plant (STP) to treat the sewage
so as to achieve the following standards prescribed by the Board or under EP Act,

1 pH 5.5-9.0

2 BOD 10

3 coD 50

4 TSS 20

5 NH4 N 5

6 N-total 10

7 |Fecal Coliform less than 100

C] The treated domestic effluent shall be 60% recycled for secondary purposes such
as toilet flushing, air conditioning, cooling tower make up, firefighting etc. and
remaining shall be utilized on land for gardening and connected to the sewerage
system provided by local body.

2) The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or and extension
or addition thereto.

3) The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

4) The Applicant shall comply with the provisions of the Water (Prevention &
Control of Pollution) Act,1974 and as amended, and other provisions as
contained in the said act.

1 Industrlal Colig, spraying in mine pits or boiler feed
2. |Domestic purpose
3

Processing whereby water gets polluted & pollutants
are easily biodegradable

Processing whereby water gets polluted & pollutants
are not easily biodegradable and are toxic

4, 0.00

5) The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time.

. Page5of8
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1)

2)

3)

4)

SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:

As per your application, you have provided the Air pollution control
(APC)system and erected following stack (s) and to observe the following
fuel pattern-

Stack Type Sulphur
Height(in of Content(in Pollutant Standard
mtr)  Fuel %)

APC System

provided/proposed

DG 0.068
S-1 |Set-450| Acoustic Enclosure 4.50 S02 )
KVA HSD Kg/Day
0.142 1
DG Kg/Hr 0.068
S-2 |Set-400| Acoustic Enclosure 4,50 S02 )
KVA Kg/Day

The applicant shall operate and maintain above mentioned air pollution control
system, so as to achieve the level of pollutants to the following standards.

[ 150 mg/Nm3 |

The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacemenalteration well before its life come to an end or erection of new pollution
control equipment.

The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

Total Particular matter | Not to exceed |

SCHEDULE-II
Details of Bank Guarantees:

Sr. Consent(C2E/ Submission Purpose of BG Compliance Validity
No. C20/C2R) | Period Period Date
mposed
Towards
1 Consent to 5.0 Extend the | compliance of CtoU or CtoU or
Establish Lakhs existing consent 09.01.2027 |09.01.2027
condition
Towards
2 Consent to 5.0 Submit within | compliance of CtoU or CtoU or
Establish Lakhs 15 days consent 09.01.2027 |09.01.2027
condition
Towards
3 Consent to 24,75 | Submit within \;‘Igla;::tgiag CtoU or CtoU or
Establish Lakhs 15 days Re-validatioh 6f 09.01.2027 |09.01.2027
CtoE

** The above Bank Guarantee(s) shall be submitted by the applicant in favour of Regional
Officer at the respective Regional Office within 15 days of the date of issue of Consent.
# Existing BG obtained for above purpose if any may be extended for period of
validity as above.

/QMS.PO6_F02/00
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BG Forfeiture History

Amount cbmicclon Pinose of Amount of Reason of
of BG [P 220k FUID BG BG

: Period :{¢]
imposed

Consent
(C2E/C20/C2R)

Srno.

Forfeiture Forfeiture
Towards Forfeiture | Towards
Submit |violation that| B.G.of |violation that
within 15 |[not obtained| Rs.24.75 |not obtained
days Re-validation|Lakhs after|Re-validation
of CtoE  |submission| of CtoE

BG Return details

Consent to 24.75
Establish Lakhs

Amount of BG
Returned

Srno. Consent (C2E/C20/C2R) BG imposed Purpose of BG

NA
SCHEDULE-IV

General Conditions:

1 The applicant shall provide facility for collection of samples of sewage effluents, air
emissions and hazardous waste to the Board staff at the terminal or designated points and
shall pay to the Board for the services rendered in this behalf.

2 The firm shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act,1981 and
Environmental Protection Act 1986 and Solid Waste Management Rule 2016, Noise (Pollution
and Control) Rules, 2000 and E-Waste (Management & Handling Rule 2011.

3 Drainage system shall be provided for collection of sewage effluents. Terminal manholes
shall be provided at the end of the collection system with arrangement for measuring the
flow. No sewage shall be admitted in the pipes/sewers downstream of the terminal
manholes. No sewage shall find its way other than in designed and provided collection
system.

4 Vehicles hired for bringing construction material to the site should be in good condition and
should conform to applicable air and noise emission standards and should be operated only
during non-peak hours.

5 Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

/QMS.PO6_F02/00 7 of 8
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f) D.G. Set shall be operated only in case of power failure.
g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

h) The applicant shall comply with the notification of MoEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

6  Solid Waste - The applicant shall provide onsite municipal solid waste processing system &
shall comply with Solid Waste Management Rule 2016 & E-Waste (M & H) Rule 2011,

7  Affidavit undertaking in respect of no change in the status of consent conditions and
compliance of the consent conditions the draft can be downloaded from the official web site
of the MPCB.

8  Applicant shall submit official e-mail address and any change will be duly informed to the
MPCB.

9 The treated sewage shall be disinfected using suitable disinfection method.

10 The firm shall submit to this office, the 30th day of September every year, the environment
statement report for the financial year ending 31st march in the prescribed Form-V as per
the provision of rule 14 of the Environmental (Protection) Second Amended rule 1992.

11 The applicant shall make an application for renewal of the consent at least 60 days before
date of the expiry of the consent.

This certificate is digitally & electronically signed.
‘RIZVTESTATES AND HOTELS PVT LTD/CR/UAN No.MPCB-CONSENT-0000127092 (20-07-2022 04:41:37 pm)

/QMS.PO6_F02/00
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MUNICIPAL CORPORATION OF GREATER MUMBAI
(SOLID WASTE MANAGEMENT DEPARTMENT)

Office of the Ex. Eng.(S.W.M.) Z-III,

MCGM Building, 2™ Floor, 321 TPS
2, Nehru Road, Vile Parle (E),
Mumbai - 400 057

swMs 1Sé 7

To EX EMG/EC ]
M/s. Rizvi Estates & Hotels Pvt. Ltd. 25Ty wig

Rizvi House, 1" Floor, Hill Road,
Bandra (W), Mumbai — 400050,

Sub :- Approval of Construction and Demolition Waste Management Plan
for property bearing CTS No. 6422, 6422/1-31,
6423,.............. 7458/1-11, 7459, 7459/1-29 of village Kole Kalyan,
Taluka Andheri, District Mumbai Suburban.
Ref: 1) Your Application dated 25.09.2018
2) Remarks of AE(SWM)H/E u/no. AE/SWM/H/E/468
dt. 25.09.2018
3) L.O.I u/no. SRA/ENG/1735/HE/PL/LOI dated 05.08.2017
4) LO.A u/no. SRA/ENG/3242/HE/PL/AP dt. 19.06.2018
5) Excavation Permission No. AC/DESK-1V/MNL/SR-375/2018-19
dated 18.09.2018
6) Undertaking from M/s Rizvi Estates & Hotels Pvt, Ltd.

With reference to your application, the Construction and Demolition Waste Management Plan
has been approved as per “Construction and Demolition Waste Rules 2016 and you are allowed
to transport Excavated Earth Material from above site to the approved designated landfill site
subject to following terms and conditions.

1. This approval is subject to the orders given by Hon. Supreme Court u/no. SLP (Civil) No.
D23708/2017 dated 15.03.2018,

2. You shall handle and transport Excavated Earth Material to the extent of 700 Brass X 2.83
= 1981 Cu. Mtr. only to designated unloading Site Survey No. 208, (New 4/3) of village
Bhayanderpada (Ovala), Taluka Thane, Dist. Thane.

3. You shall transport the Excavated Earth Material with proper precautions and employ adequate
measures safeguards to dispersal of particles through the air.

4. You have mentioned designated site for filling and leveling purpose. The Excavated Earth
Material shall be transported and deposited at this designated site only.

5. Inthe event for any reason whatsoever, the consent given by the disposal site Owner/ Authority
is revoked or the time limit for the disposal site has expired, in such case, the developer shall
stop the transportation activities. The developer shall submit revised construction and
demolition waste management plan along with required valid documents for revalidation of
existing Construction and Demolition Waste Management plan.

6. The Excavated Earth Material shall be transported through your Transport Contractor M/s. S B

Transport . (by use of vehicles of M/s. Balaji Earthmovers.) as per the attached list.



10.

1L

12.

13.

14,
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The deployed vehicles shall abide by all the R.T.O rules and regulations. You shall ensure that
the vehicle should be properly covered with tarpaulin or any other suitable material firmly to
avoid any escape/ fall of waste on road from moving vehicle. The body and wheels shall be
cleaned and washed thoroughly to avoid spreading of waste on road.

The copy of approved Construction and Demolition Waste Management Plan shall be
accompanied with each & every vehicle under this approval. The developer shall issue the
proper challan for each and every trip of vehicles and that shall be acknowledged at unloading
site. The developer shall maintain record of Excavated Earth Material transported and shall
make it available to MCGM officer or Monitoring Committee.

The approval granted hereto does not absolve the other approvals if required from the other
department of MCGM or other Government Authorities.

In case of disputes, court matters etc. related to the subject site/ land/ property, this approval
cannot be treated as valid proof.

In case of any breach of condition is brought to the notice of MCGM officer or monitoring
committee, show cause notice will be issued and decision will be taken within one month as
expeditiously as possible which shall be binding on you / land owner.

This approval is not permission for excavation or permission for dumping but this is the
approval under Construction and Demolition Waste Management Plan for transportation of
Excavated Earth Material for unloading at designated unloading site.

The architect / license engineer shall upload compliance report in respect to Construction &
Demolition Waste management plan. Any breach will entitle the cancellation of building

permission and work will be liable to stop immediately.

This Approval is Valid upto 17.11.2018

Executive Engineer(SWM) Zone-111 Cﬂ(l)
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MUNICIPAL CURP(}RA;HON OF GREATER MUMBAI

(SOLID WASTE MANAGEMENT DEPARTMENT)

U. No. Ex. Eng./ SWM / 839/ Z-111 Dt. 27.11.2019

Office of Executive Engineer, SWM Zone-111
MCGM Building, 2™ Floor, 321 TPS
2, Nehru Road, Vile Parle (E},
Mumbai - 400 057
M/s. Rizvi Estates & Hotels Pvt. Ltd.
Rizvi House, 1* Floor, Hill Road,
Bandra (W), Mumbai - 400050,

Subject: Approval to Construction and Demolition Waste Management Plan for
Property bearing C.T.S. No. 7376/A (Pt), 7376 A/1, 7376/B, 7379, 7382,
7394, 7400, 7403/B, C, D of Village Kole-Kalyan, Taluka- Andheri, District
— Mumbai Suburban.
Reference: 1) Your application Dt. 27.11.2019

2) L.O.D u/no. SRA/ENG/3242/HE/PL/AP dt. 19.06.2018

3) LOI u/no. SRA/ENG/1735/HE/PLLOI & dated 05.08.2017

4) C.C. No. SRA/ENG/3242/HE/PL/AP dt. 21.12.2018

5) Excavation Permission No. DLN/MNL/ANDHERI/SR-35/2019
dated 21.11.2019
6) Undertaking duly signed, stamped & notarized on Rs. 200 stamp

paper

With reference to your application, the Construction and Demolition Waste Management

Plan submitted by you has been approved as per "Construction and Demolition Waste Management
Rules 2016" and you are allowed to transport Construction & Demolition waste from construction site
to the unloading site subject to follawing terms & conditions.

1.

rJ

This approval is subject to the orders given by Hon. Supreme Court w/no. in SLP (Civil) No.
D23708/2017 dated 15.03.2018.

You shall handle & transport Construction & Demolition Waste / Excavation Material to the
extent of 200 Brass X 2.83 = 566 Cu. Mtr. Only to the unloading site at Gat No. 40/9, Village
Vehele, TalukaBhivandi, Dist. Thane. (M/s. S. B. Transport)

You shall ensure that proper barricading and enclosure are provided at construction site to avoid
escape of fugitive dust into the atmosphere, as well as its deposits to spread on street / footpaths /
drains etc. as per the conditions of 10D / LOA, etc. issued by the planning authorities. The
generated Construction and Demolition Waste shall be stored properly till its utilisation and it
should not be deposited on roads or footpath.

In the event for any reason whatsoever, the consent given by the disposal sitc Owner/Authority is
revoked or the time limit for the disposal site has expired, in such case, the developer shall stop

[WM C&D Pf.::r;lTsn] i
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the transportation activities. The developer shall submit revised debris management plan along
with required valid documents for revalidation of existing debris management plan.

The Construction & Demolition Waste shall be transported through your Transport Contractor.,
The deployed vehicles shall abide by all the R.T.O. rules and regulations. You shall ensure that
the vehicles should be properly covered with tarpaulin or any other suitable material firmly to
avoid any escape/ fall of waste on road from moving vehicle. The body and wheels shall be
cleaned & washed thoroughly to avoid spreading of waste on road.

The copy of approved Construction and Demolition Waste Management Plan shall be
accompanied with each and every vehicle under this approval. The developer shall issue the
proper challan for each and every trip of vehicles and that shall be acknowledged by the authority
of unloading site. The developer shall maintain record of C & D material transported and shall
make it available to MCGM or Monitoring Committee,

The approval is granted presuming that the papers submitted by the Applicants Owners are
genuine & for any dispute arising out of documents submitted by applicant POA / Occupant /
Owner will be held responsible for fraudulent practices the owner / applicant shall be liable for
actions as per rules,

This approval is not valid for the areas covered with Mangroves & CRZ. Contravention of this
clause will attract prosecution under the Environment Protection Act & other relevant Acts.

. The approval granted hereto does not absolve the other approvals required from the other

department of M.C.G.M. OR Government Authorities.

- In case of disputes, court matters etc. related to the subject site/land/property, this approval cannot

be treated as a valid proof.

. Violation of any condition stated above will attract the action as per the prevailing Construction &

Demolition Waste Management Rules, 2016 & MCGM may revoke this approval without
assigning any reason thereto.

- This approval is not permission for excavation or permission for dumping but this is the only

approval under Construction and Demolition Waste Management Plan for transportation of
Construction & Demolition Waste for filling & levelling at designated unloading site.

. This Approval is valid up to0 20.12.2019

(Soiid Waste Management)
Zone - 111 (i/c)

~ [SWM C&D Permission]
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N
CLEAR WATER RESEARCH & INFRA PVT.LTD.

“We make every drop of water ultra pure”

Ref No . CWRI/Ref.2020/01

Date

TO WHOME SO EVER IT MAY CONCERN

M/s Clear Water Research & Infra Pvt Ltd Airoli, Navi Mumbai, Completed Design, Fabrications, Supply,

Install

ation and commissioning of 215KLD STP Recycle plant for SRA building no A3.A4,A5,A6 at Kalina

215KLD STP plant having following major Units

1)
2)
3)
4)
5)

Collection Tank & Raw sewage transfer pumps
Aeration Tank

Tube settler & Sludge recirculation

Filter Feed Pumps & MGF & ACF

Ultra Filtration System

Plant is running at Full load and operating on desire following outlet quality partially reused for Toilet

Flush from 10-10-2017

Influent Sewage Anal

Total Suspended Solids 200 mg/l
BOD 250 mgl/l
coD 400 . mg/l

|

Outlet treated water analysis after UF

pH 65-85 s
' Total Suspended Solids <20 mg/l
@OD <30 mg/l
CoD <100 mg/l

Regd. Off : No. 10, Whispering Paim, Piot No. 49, Sector-19, Airoli, Navi Mumbai 400708, Maharashtra.
Tel: +81-22-21731544 + Fax No: +91-22-21731545 + Website: www.esolinc.com -
Factory & Works : 1st Floor, Unit No. & Building No. 60. Indian Compound, Gundivali, Near Mankoli Naka,
On Mumbai- Nashik Highway, Bhiwandi-421302 + Tel: 02522-662894 + Email: cwrinfra@gmail.com



CLEAR WATER RESEARCH & INFRA PVT.LTD.

“We make every drop of water ultra pure”

-

Ref No . CWRI/Ref.181907 dated 9" September 2018

TO WHOME SO EVER IT MAY CONCERN

M/s CLEAR WATER ., Airoli, Navimumbai, Completed Design, Fabrications, Supply, Instailation and
commissioning of 100KLD STP Recycle plant for SRA building no A2 at kalina . 100KLD STP plant
having following major Units

1) Collection Tank & Raw sewage transfer pumps
2) Aeration Tank

3) Tubesettler & Sludge recirculation

4) Filter Feed Pumps & MGF & ACF

Plant is running at Full load and operating on desire following outlet quality partially reused for
Toilet Flush from 10.09.2018
~2RELTUsh from 10.09.2018

Influent Sewage Analysis

-

f Total Suspended Solids 200 mg/l
E

BOD 250 mg/l
1 COD 400 mg/l

Outlet treated water analysis after MGF

f'
Total Suspended Solids ) <20 mg/l
'BOD | <30 mg/l
Eoo <100 mgil

Regd. Off : No. 10, Whispering Paim, Plot No. 49, Sector-19. Airoli, Navi Mumbai 400708, Maharaghira.
Tel: +91-22-21731544 + Fax No: +01-22-21731545 +» Website: www.esolinc.com
Factory & Works : 1st Fioor, Unit No. 5, Building No. 80, Indian Compound, Gundivali, Near Mankoli Naka,
On Mumbai- Nashik Highway, Bhiwandi-421302 + Tel: 02522-662894 + Email: cwa:inffa@gmaif.m

47



280 Annexure -}VIi

ANNEXURE -1V

Landscape Details - RIZVI LAND DEVELOPMENTS PVT. LTD.

RG Area Details:

hetalls Information
| Proposed RG Required 2,215.00 m?

Proposed RG Area Provided 2,444.00 m?

No. of trees already planted 68 Nos

Total No. of trees to be planted 350Nos

Cost of the EMP Capital Cost : 36 Lakhs
Existing Trees :
Common Name | Scientific l_\lamé' : Quantity
Bahava Cassia Fistula 8
Fox Tail Palm Wodyetia bifurcata 18
Bakul Mimusops Elengi 10
Kanchan Bauhinia purpurea 5
Sonmohar Peltophorum pterocarpum 3
Bottle Palm Roystonia spp. 5
Gulmohar Delonix regia 3
Shevaga Moringa oleifera 2
Mango Mangifera indica 2
Neem Azadirachta indica 2
Badam Terminalia catapa 2
Tamhan Lagerstroemia Flos-Regineae 1
Coconut Cocos nucifera 2
Supari Areca catechu 2
Ashoka Polyalthia longifolia 3

TOTAL 68
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Proposed Trees to be planted:

Shirish

Albizia Lebbeck

Sita Ashok Saraca Asoka 40
Satwin Alstonia Scholaris 40
Apta Bauhinia Racemosa 35
Pangara Erythrina Indica 40
Fish tail palm Caryota Urens 50
Palas Butea Monosperma 35
Bahava Cassia Fistula 40
Tamhan Lagerstroemia Flos-Regineae 40
TOTAL 350




Proposed Landscape Plan:
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Survey i\tg24§[]§ Mayur Residency. Shop No-16 2ng Floor, Sanaswadi, Tal Shirur, Pune-412208

GREEN ENVIROSAFE

Engineers & Consultant pvt Ltd.

). BA21365421 F 7028089005

CIN No

U74900PN2013PTC A9666

E-mail.gesect Zigmail com

www greenenvirosate co.in

Recognised by Ministry of Environment, Forest & Climate Change (MoEF ) Govt. of India and ISO 9001:2015, 1SO 45001 : 2018 Certified Company

o SOIL ANALYSIS REPORT
[ r Report
Sample / Report No GESEC/PRO/ZOIB—IQ/M/ 1444 Date 12.04.2018
Name and Address of RIZVI LAND DEVELOPMENTS PVT. LTD.
Customer AT VILLAGE KOLEKALYAN, KALINA, SANTAKRUZ (E), MUMBAI.
Sample collected by Laboratory Sample Description | Soil Sample
Sampling Location | Project Site Date of sampling 06.04.2018 ]
| s locaton 4 S OJ€ect Site ing
;' Date- Start of 07.04.2018
Sampling procedure | As per the Reference | Analysis
g ! method Date-Compietion of
| Analysis 12.04.2018
_ e Ys
Parameter Unit Sample Method
PH (1:5 Suspension) 7.24 FAOQ, Sec. Iil.1, Page no.65
Moisture % 2.2 AEC/C/SAP/S-2
Electrical Conductivity (at 25°C _ Mmhos/cm 3.6 _hiﬁf?.-,??eil!ﬁ; Page no.8s
Organic Carbon (TOC) % 1.8 FAO1976 Sec 11,3, Page No.73
FAO1976 Sec IIl,7-2, Pa
Cation Exchange Capacity Meq/100gm 38 g ge
- o No.104
. : FAO1976 Sec I, Page
Available Nitrogen ( as N) mg/kg 62.7 No.145
F ), 1.12-1, p
Available Phosphorus { as PO4) mg/kg 124 A0 :: c.1;7 1, Page
FAQ 1976, Sec. IIl. 8-1, Page
A il | 742 No. 115
mg/kg 8.8 USEPA/! SW/846/70008
Copper ( as Cu) | me/kg (BDDLF " USEPA/SW/846/70008 |
Zinc ( as zn) meg/kg ool USEPA/SW 846/70008
S o (DL:2.5)
BDL
i EP 4 8
Total Chromium (as Cr) mg/Kg (DL:5) USEPA/SW 846/7000
Cadmium (as Cd) mg/Kg ff (BD'iL,S ; USEPA/SW 846/70008
Lead (as Pb) mg/kg S)DLL-n USEPA/SW 846/70008
BDL : Belqw Detec;cable Limitr DL: Detenc-t;;n:lml:iglri—t—
ANALYZED BY AUTHORIZED SIG NATORY
9ol
—_— \
O
Terms and conditions
1. The report is refer only to the sample tested angd not applies to the bulk,
2. The results shown in this test report may differ based on various factors including temperature, humidity, pressure retention time etc,
3. The test report cannot be reproduced wholly or in part and cannot be used for promotional or publicity purpose without the written consent of laboratory, GESEC,
4. Samples will be retained for a period of seven (7) days after completion of analysis. Longer retention petiods can be arranged, on request of the customer,
5. we strictly maintain the confidentiality of all test result of samplefs) collected by us/ supplied by customer and not revel to third party unless required by the statutory or legal

fequirement.

().Mot‘f aporoved Lab by Govi. of India, From date 09/02/2017 to 0B/02/2022



Annexure-X2H /| K
Survey No-1405/06, Mayuri Residency Shop Ne-16, 2nd Fioor, Sanaswadi, Tal-Shirur, PUWEQOB
Mob : 8421365421 / 7028089005 | E-mail:geseci2@gmail.com | www.greenenvirosale co in
CIN No. : U74500PN201 IPTC149666

GREEN ENVIROSAFE

Engineers & Consultant Pvt Ltd.

Recognised by Ministry of Environment, Forest & Climate Change (MoEF ) Govt. of India and IS0 9001:2015, ISO 45001 : 2018 Certified Company

WATER ANALYSIS REPORT

Sample / Report No | GESEC/PRO/2018-19/04/1441 | Report Date 12.04.2018

Name and Address of | RIZVI LAND DEVELOPMENTS PVT. LTD.

Customer AT VILLAGE KOLEKALYAN, KALINA, SANTAKRUZ (E), MUMBAL.

Sample collected by Laboratory Sample Description Water Sample

Sampling Location __ Project Site Date of sampling 06.04.2018

; . i - Date- Start of Analysis 07.04.2018
;LSamp ing procedure As per the Reference method Date-Completion of Analysis 12.04.2018
Parameters Units Results ;;a:‘:;;_g;;:; WG Nohconct ;
PHYSICO-CHEMICAL PARAMETERS ]
Colour Hazen <5 5 IS 3025(partd) 1983Reaffirmed 2006 |
Odour - Agreeable IS 3025(part 5) 1983Reaffirmed 2006 |
Taste — Agreeable ﬁ‘
pH - 7.23 6.5-8.5 IS 3025(Part 11): 1983, Reaffirmed 2006
| Turbidity NTU 0.6 1 IS 3025(part10)1984 Reaffirmed 2006 |
Alkalinity mg/! - S IS 3025(Part za)ﬁ,lkeafﬁrmed 2009 |
Total Hardness mg/l 145 200 IS 3025 (Part 21): 1983, Reaffirmed 2006
Total Dissolved Solids |  mg/I 324 500 bl 15;:_:?§;§:_e;;}ﬁmd 0. 5. |
Chloride mg/1 86 250 IS 3025(Part 32): 1988, Reaffirmed 2009
Calcium mg/l 28.4 75 APHA, 22" Ed. 2012,

Magnesium mg/l 18.2 30 APHA, 22nd Ed.,2012, j
Sulphate _mg/l BDL 200 IS 3025(Part 24): 1986, Reaffirmed 2009, |
Copper mg/l BDL 0.05 IS 3025(Part 2): 2004, ]
Nitrate mg/| BDL 45 APHA. 22" Ed., 2012, 4500-NO3,B-4-122
BACTERIOLOGICAL TEST

Shall not be
Total coliform per 100 mi Absent detectable in APHA, 22 Ed.,2012, 9221-8, 9-66
| 100 ml sample
BDL: Below Detectable Limit  DL: Detection Limit
ANALYZED BY AUTHORIZED SIGNATORY
w/ oL

L

Terms and conditions
The report is refer only to the sample tested and not applies to the bulk.
. The resuits shown in this test report may differ based on various factors including temperature, humidity, pressure, retention time etc.
The test report cannot be reproduced wholly or in part and cannot be used for promotional or publicity purpose without the written consent of laboratory, GESEC.
Samples will be retained for a period of seven (7) days after completion of analysis. Longer retention periods can be arranged, on request of the customer.
- We strictly maintain the confidentiaiity of all test result of sarmgle(s) collected by us/ supplied by customer and not revel to third party uniess required by the statutory or legal
requirement

L T

6.MQEF approved Lab by Govt. of ingia. From date 09/02/2017 o 08/02/2022
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Survay N{,‘%QFQM;WUE Residency. Shop No-16, 2nd F lcor. Sanaswadi, Tal-Shirur, Pufe-a 12208
GREEN ENVIROSAFE Mob.: 8421365421 / 7028089006 | E-mail gesec12@gmail.com | www.greenenvirosae co in
Engineers & Consultant Pvt Ltd. CINNo U74900PN2013PTC149666

A

Recognised by Ministry of Environment, Forest & Climate Change (MoEF ) Govt. of India and I1SO 9001:201 5, 1SO 45001 : 2018 Centified Company

S NOISE LEVEL MONITORING REPORT
omple / ReportNo__ | GESEC/PRO/2018-19/04/1443 | Reportbate | 12503015 |
Name and Address of | RIZVI LAND DEVELOPMENTS PVT, LiD.

Customer ATVILLAGE KOLEKALYAN, KALINA, SANTAKRUZ (E), MUMBAI

Laboratory Sample Description Noise Sample

i

Sample collected by

Sampling Location Project site | Date of sampling 06.04.2018

P t— . < ——————— B S e TEN— --—.A-'—
1

j

|

As per the Rebf-e-;;;c_sr
[ Sampling procedure __ method )

Order Reference Verbal Biscussion

T B O S S

- DayTime | NightTime | Standard in

_;,‘..%_L__'_ﬁ___ﬁm_,__; IREIPR S 6

| StNo [ Location | Results E'"I\LHB'IEB?J&ETFH_  Method |
| A? | |

| ‘ __’
, , I59876:1981 & Manufacturer |

1. ' Project 55.4 44.2 | B5%a5e Manual, WI/5/5/35&36, Issue II
: _L_'§i_te_ . e s no. 3, Issue date 10.04.2014 |
Remark:

. j

Limit During Day time < 55, (Day time shail mean from 6.00 am to 10.00 pm.) l
Limit During Night time < 45, (Night time shail mean from 10.00 pm to 6.00 am,) !
|

]

|

{

‘l

i - *As per Code of practice for Controlling No:se prescribed by Noise Poliution Commistee from
Sources other then industries and Autemobiles, the maximum noise levels negr the construction
site should be limited to 75 dB{A) Leq(S rzin.) in indust-ial areas ond to 65 dB(A) Leq(5 min.) in
other arens. hetp./fenvior nic. in/g@:‘ge_n_/gp_e_qg{gfqgffg At/

ANALVZEDBY ; ) AUTHORIZED SIGNATORY

B A o = |

h &

fermis ano conditions
. The report is refer aniy ks the sample tested and not appiies to the buik N .
2. Tre results shawn in this test report may differ based on verious factors incluging wempursture, humidity, pressare, retenton time ete,
3 The test report cannat be reproduced wholiy or in part ard canrot be used for promaotional o publicity g pase withuu? the written consent of laboratary, GESEC.
4 Sampies will be retained for a penad of seven (7] days siter completion of analysis, Longer reteniion period., can se arranped, on request of the customer.
5. we sirictly maintain the confidentiality of ol tect result of sample(s; collected by us/ suppiled by customer and wet revel tg third party unless required by the atatutory or legst
fequirement,

RN AEproved Lob by Govi. of india. Frem date 034021207 0 08407 r2022
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AMBIENT AIR QUALITY ANALYSIS REPORT

AT

-+ Survey No-1405/06, Mayuri Residency, Shop No-16, 2nd Floor. Sanaswadi, Tal-Shirur, Pune- #1220~
- Mob .. 84215365421/ 7028089005  E-mail:geseci2@gmail. com ;.www.graenanuirosare,qcr in :
:_J?iigcpﬁygm'amcmgﬁﬁs s : ' ]

Minlstry of Environment, Forest & Climate Change (MoEF ) Gowt. of India and ISO 9001:2015, ISO 45001 : 2018 Certified Cbmpanv

Terms and conditions

Sample / Report No | GESEC/PRO/2018-19/04/1442 | Report Date [ 12.04.2018
Name and Address of | RIZVI LAND DEVELOPMENTS PVT. LTD.
Customer AT VILLAGE KOLEKALYAN, KALINA, SANTAKRUZ (E), MUMBAI
Sample collected by Laboratory . Sample Description Ambient Air Sample
Sampling Location Project Site Date of sampling 06.04.2018
N | As per_.{ﬁé‘ﬂgfer;ﬁae_ HmDate- Start of Analysis 07.04.2018
Sampling proced
ot € | method Date-Completion of Analysis 12.04.2018
Temperature (°C) Relative Humidity (%)
Max. / Min, 40/28 Max. / Min. i
Wind Speed Average 6.8
L. S iR T B
L e S o B S - ™ 1‘“ - “NAAQ_—‘“ [ ee— ‘*M_;ti"ods Referme -
Parameters Units Results Standard
(2009)
Respirable Particulate Matter s IS 5182(part 23):2006, & CPCB
(PM)z0 Hg/Nm b U9 | uitelines
R P
(Pe;;;ir:ab#e articulate Matter g 30.8 60 CPCB Guidelines
Sulphur Dioxide (505) 3 IS 5182(part 2):2001, Reaffirmed
| wem ] s 80 2006& CPCB Guidelines
Oxides of Nitrogen ( NOx) 5 IS 5182(part 6): 2006 & CPCB
I he/m' | 39 %0 Guidelines
The above parameters of ambient air are within the limits.
ANALYZED BY AUTHORIZED SIGNATORY
\ob - o
E’)ﬁ’/ A\ONY
e e e




288

A—X[Y

- UltraTech A S. ENTERPRISES

The Engineer's Choice AUTHORISED DEALER
Ultratech Cement Limited ® Building Cbnstruction Products

SHOP NO. 18, DWARKAMAI BLDG NO 7, GURUSHARNAM COMPLEX, PLOT NO. 285
MARKET YARD, VISHRALI NAKA, PANVEL - 410208 :

SHOP NO. 3, SURVEY NO. 125, BHUSAR MOHALLA, PANVEL - 410206.
Telefax No. : 022-27464786 mob.: 9769506062 / 9833957637 Email : asentp_2013@yahoo.com

-
{(‘- of . ot G \:;"lr .
Lustomer: o 4’,&. . Tnvoice No. L0419
Nime RIZVI ESTATE & HOTELS PVT LTD ® i \Date : 10/Feb/18
Adiress /O - RIZVI UTOPIA, BEHIND KALINA CHURGH i 0 .7 _|CHLN Mo 1030
SANTACRUZ (E ) o Atti:
L GST : 27AAACR5021K1ZH Mob.
HSN AMOUNT
(ODE Qty. Rate  (RS) (RS
68159910 |FLYASH BLOCK (AAC) 600X200X150 1,530 67.50| _103,275.00”"
£ (. } ot !
J P74
\ SulTotal 103,275.00y"
GST NC : 27ADCTATO00MIZY . Fraight/Round ! P
PAN NO : ABDFA7980 GSTTAX 6.0% 6,196,504
GSTIAN 6.0% 6,196.504"
sk § & Ul ld GO AL ,.J”f’i‘ﬂ}/
Ly 82Y TOR /1 S ENVERPRISES

NOTE: Breakages Allowed Is 3%,You Should Mention Breakages On Challan Only
If It Exceed 3% OF Total Quantity,No Claim Will Be Consider If Breakages Are

Less Then 3% Of Total Quantity Or it Is Not Mentioned On Suppliers Challan Copy

[

Luwraen ————— WilltraTech |

UltraTech

banmtech: - W reteon W ViraTech — ]
FIXOBLOCK POWERGROUT SEAL & DRY READIPLAST XTRALITE SuPErsTucco

Thin Layer Jointing Mortar Qulck and Slroag Grouting Solulion Tolsl Waler Proofing Solution  Plastering made simplar

Aulocisved Aeraied Coacrela Block Ready To Apply Polymer Modifled Mortar
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~UltraTech . A S EN ?;?ERPRISES

' The ngmﬂﬂfsf?ho'ce AUTHORISED DEALER
: - Ultratech Cement Limited @ Building Construction Products

-- SHOP NO 18, DWARKAMAI BLDG. NO 7, GURUSHARNAM COMPLEX, PLOT NO 285,
) : MARKET YARD, VISHRALI NAKA, PANVEL - 410208

: SHOP NO. 3, SURVEY NO 125, BHUSAR MOHALLA, PANVEL - 410206
Telefax No.: 022-27464786 mob.. 9769506062 / 9833957637 Email : asentp_2013@yahoo com

TAX INVOICE

fwﬁgﬁﬂﬂi;"\
i)\
s { ; <4,
Customer: R % Tiveatcs NO. ,0418
i) F
Name RIZVI ESTATE & HOTELS PVR Date : 10/Fel/18
Adifress  C/O - RIZVI UTOPIA, BEHIND KALINA CHURSH, CHLN No 1029
SANTACRUZ (E ) S A A0 A
L GST : 27AAACRS021K1ZH LAgd | 6 ok
I
HSN AMOUNT
CODE Qty. Rate  (RS) (RS)
68159910 |FLYASH BLOCK [AAC) 600X200X150 1,530/ 67.501” 103,275.004""
[ M
_ : P Gl ) .
. : . ! 7
PURTEREDR |/
Ch KnL\Bw-“"i"\\ hiiani”s S0 F.A0) /
WA ¥ A RS
A A \‘
1 “ i3 \\
VEHICLE NO - MH 18 T8825 _\
10327500}
GST NO : 27ABDFA7980M] ZV Y
PAN NO : ABDFA7980M (s 6.0% 6,196.504" .
5.0% 6196504
o
115,668.00,
Ed

NOTE: Breakages Allowed Is 3%,You Should Mention Breakages On Cha

i Only
If It Exceed 3% Of Total Quantity,No Claim Will Be Consider If Break

ages Are

Less Then 3% Of Total Quantity Or it Is Not Mentioned On Suppliers Challan Copy

Fumm.@c NWERGRQW SEAL& DRY ngpm? Xfm&.ﬁ’ﬁ SUPSR ¢

Thin Layer Jointlng Mortar Qulek and Stiong Grouting Solution  Tolal Water Proofing Solution Plastering made $imDIar  Auicclaves Aeralsg Conciels Block Ready To Apply Polymar Modified Moriar
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ummen A S. ENTERPRISES

The .{_‘ngméer’s Choice AUTHORISED DEALER
Ultratech Cement Limited ® Building Construction Products

SHOP NO. 18, DWARKAMAI BLDG NO 7, GURUSHARNAM COMPLEX, PLOT NO. 285,
MARKET YARD, VISHRALI NAKA, PANVEL - 410206 -

SHOP NO. 3, SURVEY NO. 125, BHUSAR MOHALLA, PANVEL - 410206 :
Telefax No_ : 022-27464786 mob.: 9769506062 /9833957637 Email - asentp_2013@yahoo.com

TAX INVOICE

](C.-‘;,S'f(‘m»":" -4 Invoice ‘No. ,0421
l{»\"ame RIZVI ESTATE & HOTELS PVT LTD Date : 12/Fel/18
Address C/ O - RIZVI UTOPIA, BEHIND KALINA CHURCH, CHLN No 1009
SANTACRUZ (E ) < £l 2 Attu:
GST : 27AAACRS5021K1ZH K} Mob. J
.
a0 4 MOUNT
HSN " = . A
CODE P L1 g ty. Rate  (RS) (RS)
R -
68159910 |FLYASH BLOCK (AAC) 600X200X100 Sne_o# 020 4560|  41,100.001
- i) —~ s
L, oo e
) o~ :_B i
PHEQHL. L) ]
¥ i h‘ \]‘ J”}/
Ch. NG, ""7"" : I\ T . — [
/ /( \
Y \T
B
VEHICLE NO - MH 48 T 7299 1\
SubTotal 41,400.00 |~
GST NO : 27ABDFA7980M1ZV Freight/Round 3
PAN NO : ABDFA7980M SGSTTAX 6.0% 2,184.00|
ST R — r‘- CGSTTAX 6.0% 2,484.00| "
* ES i
P A ! ) G/TOTAL 46,368.00 |i.~
; TOR A S ENTERPRISES
@F) v

NOTE: Breakages Allowed Is 3%,You Should Mention Breakages On Challan Only
If It Exceed 3% Of Total Quantity,No Claim Will Be Consider If Breakages Are

Less Then 3% Of Total Quantity Or it Is Not Mentioned On Supplier} Challan Copy

B s 1/7 " Mﬂﬂ :'D,I""/ g )nachee REXY) S CRN
No. 379 oT 2n)nrs

)

S — VT O [ — oo tpenze T
FIXOBLOCK POWERGROUT SEAL & DRY READIPLASY XTRALITE sursrsrucco

‘hin Layer Jointing Mortas Ovick aad Sitong Grauting Solution  Tolsd Water Proofing Soiution Plastering made SIMpIOr  Aulostaved Asrsied Concrate Biock Reaty To Apply Polymer Modifiec Mortar

\2Y
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| SEYWaY ¢

| MEEE RMC PLANTS Emm

e

SKYWAY RMC PLANTS PvT, LTD,
217, Kartik Complex, Opp. Laxmi ind. Estate,

New Link Road, Andheri (West), Mumbaj - 400 053.
Tel.: +981-22.61232500 Fax : +91-22.-61232567
E-mail : skyway_rmc@skywaygraup.co.in

CIN : U74990MH2009PTC 191493

TAX INVOICE
[ Issued U/Saction 31 OFGSTACI’]

To,

RIZVI ESTATE & HOTELS PVT. LTD. - SANTACRUZ
C/O. RIZVI BUILDERS,RIZVI HOUSE, e
1ST FLOOR, HILL ROAD, AP VTe 4\

Invoice No. Dated.
RMC/020799/17-18 07-02-2018_

Purchase Order no & Date

|
BANDRA (WEST), MUMBAI - 400050, : 046 07-09-2017 f
r_fﬁg \'k}) ;
f e i
LA =
GSTNO : 27AAACRS021K1ZH F No of Delivery Challan Payment Terms _
State Name : Maharashtra State Code : 27 13 30 Days ;
PAN NO |
ite Address Terms of delivery
| KALINA SRA-5, KALINA, SANTACRUZ (E)
i Sr. Description / "Sgn{’s:c Quantity Rate Unit Amount
A _ . it |
? / 3 !
| 1 | RMC - READYMIX CONCRETEM-35 (PUMP) , 38245010 83.00/ 569915 | cuMT 473,029.45 |
é z"/ '. \ |

7
{
|
Taxable Amount '473,029.4;
' CGST In Words : RUPEES FOURTY TWO THOUSAND FIVE HUNDRED CCGST  9.00% 42557265
SEVENTY TWO & SIXTY FIVE PAISE ONLY. SGST 9.00% /42.572-85
SGST In Words : RUPEES FOURTY TWO THOUSAND FIVE HUNDRED Rounding .25 /0.25
SEVENTY TWO & SIXTY FIVE PAISE ONLY.
Amountin words RUPEES FIVE LAKH FIFTY EIGHT THOUSAND ONE HUNDRED SEVENTY FIVE Total Amount 558,175.00
ONLY. -
Terms & Conditions: E.80E |
1. Interest @ 24% p.a. will be charged on delay payment. S
2. Payment should be made by "Alc Payee Only” — bank draft/cheque or bank temittance by NEFT/RTGS in favour -
of “Skyway RMC Plants Pvt. Ltd." = ;

3. All disputes are subject to Mumbai Jurisdiction only.

GST No. : 27TAAMCS9233Q1ZE
State Name : Maharashtra State Code : 27

P.AN. No. : AAMCS9233Q

oy o
NILESH W "

Prepared By Checked By erify By

P

For SKYWAY RMC PLANTS PVT LTD.

|

S ? (Authorised Signatory)




SKYWAY

WSS RMC PLANTS (S

SKYWAY RMC PLANTS PvT. LTD.
217, Kartik Complex, Opp. Laxmi Ind. Estate,

New Link Road, Andheri (West), Mumbai - 400 053.
Tel. : +91-22-61232500 Fax : +91-22-61232567
E-mail : skyway rmc@skywaygroup.co.in _
CIN : U74990MH2009PTC 191483 |

TAX INVOICE
[ Issued U/Section 31 OF GST ACT ]

To, Invoice No. [Dahed.

RIZVI ESTATE & HOTELS PVT. LTD. - SANTACRUZ RMC/021141/17-18 | 12:02-2018 )
C/0. RIZVI BUILDERS,RIZVI HOUSE, . R T
1ST FLOOR, HILL ROAD, ’“'fl";" Ordar po :9"0’2'”_2 o1
BANDRA (WEST), MUMBALI - 400050. i

| GSTNO : 27AAACRS021KIZH No of Delivery Challan Payment Terms
| State Name : Maharashtra State Code : 27 1 30 Days
. PANNO :
Site Address VTOF|# K&l o6 Terms of delivery
KALINA SRA-5, KALINA, SANTACRUZ (E)
sr. Description “Sgo{’?ﬂ Quantity Rate Unit Amount
1 | RMC - READYMIX CONCRF:TE-M-TQ,S/ 38245010 3.50] .5,635.59 |CUMT 19,724.57
/ /,// {//’/
|
i
| (Challan Details attached in Annexture) Taxable Amount 19,724.57
~ CGST In Words : RUPEES ONE THOUSAND SEVEN HUNDRED SEVENTY CGST  9.00% 1,775.21
FIVE & TWENTY ONE PAISE ONLY. SGST 9.00% 1,775.21
SGST In Words : RUPEES ONE THOUSAND SEVEN HUNDRED SEVENTY Rounding .01 0.01
FIVE & TWENTY ONE PAISE ONLY.
| Amount in words RUPEES TWENTY THREE THOUSAND TWO HUNDRED SEVENTY FIVE ONLY. Total Amount 23,275.00
Terms & Conditions: E. & O.E.
1. Interest @ 24% p.a. will be charged on delay payment.
2. Payment should be made by “A/c Payee Only” — bank draft/cheque or bank remittance by NEFT/RTGS In favour
of “Skyway RMC Plants Pvt. Ltd.” P
3, All disputes are subject to Mumbal Jurisdicliorromy: P A ‘ B

State Name : Maharashtra

NILESH
* Fﬁepared By

GST No. : 27AAMCS9233Q1ZE

P.AN.No.:  AAMCS9233Q

State Code : 27

L]
Ant? } !"’F‘)
Checked By erify By
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‘ R. FE. CONSULTANTS

CONSULTING CIVIL - STRUCTURAL ENGINEERS. PROJECT MANAGEMENT CONSULTANTS

401, D-Wing, White Tower, Falrdeal Road. Jogeshwarl (W). Mumbal - 400 102
Moblle : 9892004772 - £ mall: arlfrupaiwola@yahoo.com

STRUCTURAL COMPLETION CERTIFICATE

To,

The Executive Engineer,
Administrative Bldg., Il Floor,

Anant Kanekar Marg, Bandra (East),

Mumbai- 400 051

Sir,

Sub: Proposed SRA Scheme on plot bearing C.T.S. No. 8422, 6422/1 to 31, 6423, 6423/1 to 8,
64, 6424-B, 6424-B/1 to 4, 842 /1103 26/1 to 1 27, 64271

to 16, 6429-A, 6429-A/1 to 11, 7370, 7374, 7375, 7376-A, 7376-A/1 to 16, 7377, 7379,
7379/1 10 3, 7381, 7381/1 to 16, 7382, 7382/1 to 3, 7394, 7394/1 to 6, 7396, 7396/1 to0 6,
7400, 7400 (pt.). 7402, 7402/1 to 17, 7403-A, 7403A/1 to 47, .7403B, 7403D , 7403D/1-
20, 7408,7408/1 10 6, 7437,7437/1-53, 7438, 7438/1-7, 7440, 7440/1-14, 7441,7441/1-14,
7448, 7448/1-17, 7451, 7451/1 to 11, 7395, 7446A, 7446A/1-6, 7446B, 7447, 6425A,
6425A/1-9, 64258, 6425B/1-8. 7449, 7449/1-4, 7450, 7450/1-12, 6421, 6421/1-20,
6426(pt.), 7364, 7383, 7383/1-3, 7384, 7401, 7401/1-16, 7403-A/48, 7404, 7405, 74086,
7407, 7408, 74/1-10, 7412 7412/1-2, 7413, 7413/1-4, 7414, 7428, 7428/1-12, 7430,
7430/1-9, 7431A-2-10, 7431B, 7432, 7432/1-5 7433, 7433/1-10, 7455, 7436, 7436/1-6,
7442(pt), 7443, 7445, 7445/1-2, 7452, 7453, 7453/1-6, 7454, 7454/1-6, 7455, 7455/1-8,

7456, 7456/1-13, 7457, 7458, 7458/1-11, 7459 & 7459/1-29 of Village Kolekalyan, Kalina,
Santacruz (East). Mumbai.. (REHAB BUILDING NO. A-6)

[/We M.ARIF RUPALWALA have undertaken Assignments as Consulting
Structural Engineer for the work of Development on  the above referred property for

M/s. RIZVI ESTATES AND HOTELS PVT.LTD the Owner/Developer.

Based on the Completion Certificate of Site Supervisor Test Reports. And periodic site
inspection carried out by me through my staff from time to time. | hereby certify that Structural
work up to Ground + 7 (Seven)floor level has been carried out as per my Structural Design and
Details and to the best of my knowledge the said structure is safe and stable for which it is
intended.

<

M.ARIF RUPALWALA.

R.F. CONSULTANTS

D/401, White Tower,

Fair deal Road, Jogeshwari(W),
Mumbai-<400102.

Regn. No. STR/R/64

Date :01-08-2019

Place: Mumbai. \
Copy Submitted to:
. Architect/Licensed Surveyor : M/S. ESSAAR GROUP. Q /

1
2. Owner /Developer. : M/s. RIZVI ESTATES AND HOTELS PVT.LTD
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R. FF CONSULTANTS

CONSULTING CIVIL - STRUCTURAL ENGINEERS. PROJECT MANAGEMENT CONSULTANTS

401, D-Wing, White Tower, Fairdeal Road, Jogeshwari (W). Mumbai - 400 102
Mobille : 9892004772 - £ mail: arifrupaiwala@yahoo.com

STRUCTURAL COMPLETION CERTIFICATE

To,

The Executive Engineer,
Administrative Bldg., 1 Floor,
Anant Kanekar Marg,
Bandra (East)

Mumbai- 400 051

Sir,

Sub: Proposed SRA Scheme on plot bearing C.T.S. Nos. 8422 6422/1-31,_6423 6423/1-8
B424A, 6424B/1-4, 6424C. 8424C/1-3, 8426, 6426/1-17, 6427, 6427/1-16, B429A,
6429A/1-11. 7370, 7374, 7375, 7376A, 7376A/1-16, 7377, 7378, 7379/1-3 7381, 7381/1-
16, 7382, 7382/1-3, 7394, 7384/1-6, 7396, 7396/1-6, 7400, 7401{PT). 7402 7402/1-17
7403A, 7403A/1-47, 74038, 74030, 7403D/1-20, 7408, 7408/1-6,_ 7437, T437/1-53_7438,
7438/1-7, 7440, 7440/1-14. 7441, 7441/1-14. 7448, 7448/1-17 7451 _7451/1-11. of
village kole kalyan, Santacruz (E) Mumbai. (BLDG. NO A-3)

1/We M. ARIF RUPALWALA  have undertaken Assignments as Consulting
Structural Engineer for the work of Development on  the above referred property for
M/s. RIZVI LAND DEVELOPMENTS PVT.LTD, the Owner/Developer.

Based on the Completion Certificate of Site Supervisor Test Reports. And periodic site
inspection carried out by me through my staff from time to time. | hereby centify that Structurai
work up to Ground + 7 (Seven)fioor level has been camed out as per my Structural Design and
Details and to the best of my knowledge the said structure is safe and stable for which it is
intended.

‘::-‘ ’ - i‘-‘_e;g_}’
j ?\u_FxA;Ni s
M.ARIF RUPALWALA.
R.F. CONSULTANTS
D/401, White Tower,
Fair deal Road, Jogeshwari(W),
Mumbai-400102.
Regn No STR/R/64
Date 15-03-2018
Place Mumbai.
Copy Submitted to:
1 Architect/Licensed Surveyor - M/S. ESSAAR GRCUP.
2 Owner /Developer. : M/s. RIZVI LAND DEVELOPMENTS PVT.LTD.
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Sebinarasata

Rizvi House, 1st Floor, Hill Road.
Bandra (W), Mumbai - 400 050
Tel.: 2642 4961 / 2642 6767 / 69
Fax : 91- 22-2643 9977

Date: |A\06] 2043

To,

Ministry of Environment, Forest & Climate Change,
Regional office (W(Z),

Ground Floor E wing,

New Secretariat Building, Civil Line,

Nagpur 440 001.

Sub: Submission of Compliance Report for Proposed construction of
Residential cum commercial Project under SRA Scheme at
Kolekalyan, Santakruz Mumbai, Maharashtra.

Ref: Environmental Clearance vide letter no. SEAC-2011/CR.760/TC-2 Dated
23.01.2012

Dear Sir,

This is with reference to Environmental Clearance vide letter no. SEAC-
2011/CR.760/TC-2 Dated 23.01.2012 from Env. Department, Govt. of
Maharashtra.

We are enclosing here with the detailed Compliance report of (December 2016
to May 2017) along with dully filed data sheet.

Thanking you,
Yours faithfully,
For Rizvi Land Developments Pvt. Ltd.

Enclosed: Hard copy of Compliance Report for the period December 2016 to
May 2017

Ce:
1. Regional Office, MPCB, Govandi
2. Environment Department, Man'  al:
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e

For Rizvl

//T—‘ .
Authorized Si

anw House. 1st Floor, Hill Road
Bandra {W). Mumbai - 400 050.
Tel. : 2642 4961 / 2642 8767 / €9
Fax : 91-22-2643 9977

Date: 30\ 12\2031

To,

Ministry of Environment, Forest & Climate Change,
Regional office (WCZ),

Ground Floor E wing,

New Secretariat Building. Civil Line,

Nagpur 440 001.

Sub: Submission of Compliance Report for Proposed Expansion of Residential
project with SRA Scheme at Village Kurar, Malad (E), Mumbai,

Maharashtra.
Ref:
1. Environmental Clearance vide letter no. SEAC-2008/CR.33/TC-3 Dated
03.08.2009

2. Amendment in  Environmental Clearance vide letter no. SEAC-
2008/CR.33/TC-3 Dated 30.09.2014

Dear Sir,

This is with reference to Environmental Clearance vide letter no. SEAC-
2008/CR.33/TC-3 dated 03.08.2009 and Amendment in Environmental Clearance vide
letter no. SEAC-2008/CR.33/TC-3 Dated 30.09.2014 from Env, Department, Govt. of
Maharashtra,

We are enclosing here with the detailed Compliance report of (June 2017 to November
2017) along with dully filed data sheet.

Thanking you,
Yours faithfully,

For Rizvi Estates & Hotel Pvt. Ltd.
& Hotgls Pyt. Ltd,

:1"’"3’ Director

Enclosed: Hard copy of Compliance Report for the period of June 2017 to November
2017

Cce:
I. Regional Office, MPCB, Govandi.
2. Environment Department, Mantaralaya, Mu:_nbai. L
Alrack on waeindiagost.ao. o BTN SR8

PR BATAR <A00410>
ST Moy TR0
enera ég‘s:;évff?swu
Hier 51 -Code
ToMINISTRY OF mmﬁf
nagpue, PINSSA0001 "
FromsBINT EASTATE & s | T

2z NN 93
mz%oqotffé?df mt a ré.;?f,v; 01012018
il # A L5

iratk on mas, indi «,va-"f euv 1Y
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rb) RIZVI ESTATES & HOTELS PVT. LTD

Rizvi House, 1st Floor. Hill Road.
Bandra (W), Mumbai - 400 050.
Tel.: 2642 4961 / 2642 6767 / 69
Fax : 91- 22-2643 9977

Date: 1610612044
To,

Regional Officer,

Maharashtra Pollution Control Board,
Raikar Chambers, "A" wing, 216, 2nd
floor, Deonar Gaon Road, Near Jain
Mandir, Govandi (E), Mumbai - 400 088

Sub: Submission of Compliance Report for Proposed construction of
Residential cum commercial Project under SRA Scheme at
Kolekalyan, Santakruz Mumbai, Maharashtra.

Ref: Environmental Clearance vide letter no. SEAC-2011/CR.760/TC-2 Dated
23.01.2012

Dear Sir,

This is with reference to Environmental Clearance vide letter no. SEAC-
2011/CR.760/TC-2 Dated 23.01.2012 from Env. Department, Govt. of
Maharashtra.

We are enclosing here with the detailed Compliance report of (December 2016
to May 2017) along with dully filed data sheet.

Thanking you,
Yours faithfully,
For Rizvi Land Developments Pvt. Ltd.

oA

Authorized @ ;:Lry

Enclosed: Hard copy of Compliance Report for the period December 2016 to
May 2017

Cc:
1. Environment Department, Mantralaya, Mumbai
2. Director, MoEF, Nagpur
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cbl RIZVI ESTATES & HOTELS PVT. LTD

Rizvi House, 1st Floor, Hill Road.
Bandra (W). Mumbai - 400 050
Tel.: 2642 4961 / 2642 6767 / 69
Fax : 91- 22-2643 9977

Date: 233.&5‘ 2031

To, %:}_

Shri S. M. GAVALI (IAS)

Principal Secretary, SEIAA, g e
Environment Department, Aoy fym
Mantralaya, sy, Sa2- 20

Mumbai - 400032

Sub: Submission of Compliance Report for Proposed construction of
Residential cum commercial Project under SRA Scheme at
Kolekalyan, Santakruz Mumbai, Maharashtra.

Ref: Environmental Clearance vide letter no. SEAC-2011/CR.760/TC-2 Dated
23.01.2012

Dear Sir,

This is with reference to Environmental Clearance vide letter no. SEAC-
2011/CR.760/TC-2 Dated 23.01.2012 from Env. Department, Govt. of
Maharashtra.

We are enclosing here with the detailed Compliance report of (December 2016
to May 2017) along with dully filed data sheet.

Thanking you,
Yours faithfully,
For Rizvi Land Developments Pvt. Ltd.

{ A
AR
:}ry
Enclosed: Hardl copy of Compliance Report for the period December 2016 to
May 2017

1. Regional Office, MPCB, Govandi
2. Director, MoEF, Nagpur
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b RIZVI ESTATES &HOTELS PVT. LTD.

Rizvi House. 1st Floor, Hill Road,
Bandra (W), Mumbai - 400 050.
Tel. : 2642 4961 / 2642 6767 / 69
Fax ' 91-22-2643 9977

Dale:gﬂ\ﬂ.ztzo 3

To,

Shri 8. M. GAVAI (1AS)
Principal Secretary, SEIAA,
Environment Department,
Mantralaya,

Mumbai — 400032

Sub: Submission of Compliance Report for Proposed Expansion of Residential
project with SRA Scheme at Village Kurar, Malad (E), Mumbai,
Maharashtra.

Ref:
I. Environmental Clearance vide letter no. SEAC-2008/CR.33/TC-3 Dated
03.08.2009
2. Amendment in  Environmental Clearance vide lelter no. SEAC-
2008/CR.33/TC-3 Dated 30.09.2014

Dear Sir,

This is with reference to Environmental Clearance vide letter no. SEAC-
2008/CR.33/TC-3 dated 03.08.2009 and Amendment in Environmental Clearance vide
letter no. SEAC-2008/CR.33/TC-3 Dated 30.09.2014 from Env. Department, Govt. of
Maharashtra.

We are enclosing here with the detailed Compliance report of (June 2017 to November
2017) along with dully filed data sheet.

Thanking you,
Yours faithfully,

For Rizvi Estates & Hotel Pvt, Ltd.
For Rizvi Estata & Hotgls Pvt. Ltd.

_//”ﬁll‘:_lll:;iqiged ;:;Lam&;‘ecmr

Enclosed: Hard copy of Compliance Report for the period of June 2017 to November

2017
Ce:
1. Regional Office, MPCB, Govandi P
2. Director, MoEF, Na / .
irector, MoEF, Nagpur /’i’%ﬂ*‘z‘“
3o’z %
o
e, R

67
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~b || RIZVI ESTATES & HOTELS PVT. LID.

Rizvi House. 1st Floor, Hill Road,
Bandra (W). Mumbai - 400 050.
Tel. - 2642 4961 / 2642 6767 / 69
Fax : 91-22-2643 9977

Date: OS10N\ 201%
To,
Regional Officer,
Maharashtra Pollution Control Board,
Raikar Chambers, "A" wing, 216, 2nd
floor, Deonar Gaon Road, Near Jain
Mandir, Govandi (E), Mumbai - 400 088

Sub: Submission of Compliance Report for Proposed Expansion of Residential
project with SRA Scheme at Village Kurar, Malad (E), Mumbai,
Maharashtra.

Ref:
1. Environmental Clearance vide letter no. SEAC-2008/CR.33/TC-3 Dated
03.08.2009
2. Amendment in Environmental Clearance vide letter no. SEAC-
2008/CR.33/TC-3 Dated 30.09.2014

Dear Sir,

This is with reference to Environmental Clearance vide letter no. SEAC-
2008/CR.33/TC-3 dated 03.08.2009 and Amendment in Environmental Clearance vide
letter no. SEAC-2008/CR.33/TC-3 Dated 30.09.2014 from Env. Department, Govt. of
Mabharashtra.

We are enclosing here with the detailed Compliance report of (June 2017 to November
2017) along with dully filed data sheet.

Thanking you,

Yours faithfully,
For Rizvi Estates & Hotel Pvt. Ltd.
For Rizvi Estate & Hotels Pvt. Ltd.

Enclosed: Hard copy of Compliance Report for the period of June 2017 to November

2017
Ce:
1. Environment Department, Mantralaya, Mumbai
2. Director, MoEF, Nagpur 59
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rashtra Pollution Control B

Annexure -XK.

P

FORM V
(See Rule 14)

Environmental Audit Report for the financial Year ending the 31st March 2023

Unique Application Number

Submitted Date

MPCB-ENVIRONMENT_STATEMENT-0000052249 03-03-2023
PART A

Company Information

Company Name Application UAN number

Rizvi Land Developments Pvt. Ltd. UAN N0.0000127092

Address

at Village Kolekalyan, Behind Kalina Church,

Kalina, Santacruz East- Mumbai

Piot no Taluka Village

Plot bearing CTS No. 6422, 6422/1-31, 6423, Kalina Kolekalyan
6423/1-6, 6424-A, 6424-B, 6424- B/1-4, 6424-C,

6424-C/1-3, 6426, 6426/1-17, 6427, 6427/1-16,

6429A, 6429A/1-11, 7370, 7374, 7375, 7376A,

7376A

Capital Investment (In lakhs) Scale City

7500.00 LSI Mumbai,
Pincode Person Name Designation
400050 Dr. Akhtar Hasan Rizvi Director
Telephone Number Fax Number Email
9773375507 0 estatesrizvi@gmail.com
Region Industry Category Industry Type
- Orange 021 Building and construction project

Last Environmental statement submitted
online

no

Consent Valid Upto

2023-06-30

Industry Category Primary (STC Code) &
Secondary (STC Code)

Consent Number

Format1.0/CAC-CELL/UAN
No0.0000110807/C0/2302001904

Establishment Year

1978

more than 20,000 sq. m built up area

Consent Issue Date

2023-02-27

Date of last environment
statement submitted

Mar 3 2023 12:00:00:000AM

Product Information

Product Name Consent Quantity Actual Quantity UoM
Total construction area ( m2) 58741.32 30306.44 Mtrs/Y
By-product Information

By Product Name Consent Quantity Actual Quantity UoOM

0 0 0 Mtrs
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Part-B (Water & Raw Material Consumption)

1) Water Consumption in m3/day
Water Consumption for
Process

Cooling
Domestic
All others

Total

Consent Quantity in m3/day
582.00

0.00
0.00
0.00
582.00

Actual Quantity in m3/day
393.00

0.00
0.00
0.00

393.00

2) Effluent Generation in CMD / MLD

Particulars Consent Quantity Actual Quantity UoM
Sewage generation ( m3/d) 466 340 CMD

2) Product Wise Process Water Consumption {cubic meter of

process water per unit of product)

Name of Products (Production) During the Previous During the current UoM

financial Year Financial year

0 0 0 CMD
3) Raw Material Consumption (Consumption of raw material

per unit of product)

Name of Raw Materials During the Previous During the current uom

financial Year Financial year

0 0 0 CMD
4) Fuel Consumption

Fuel Name Consent quantity Actual Quantity uoMm

Diesel 170 0 Ltr/Hr
Part-C

Pollution discharged to environment/unit of output (Parameter as specified in the consent issued)

[A] Water
Pollutants Quantity of Concentration of Pollutants Percentage of variation
Detail Pollutants discharged(Mg/Lit) Except from prescribed
discharged (kL/day) PH,Temp,Colour standards with reasons
Quantity Concentration %variation Standard Reason
BOD 0.34 10 <80 10 Within th
limit
[B] Air (Stack)
Pollutants Detail Quantity of Concentration of Pollutants Percentage of variation
Pollutants discharged{(Mg/NM3) from prescribed
discharged (kL/day) standards with reasons
Quantity Concentration %variation Standard Reason
0 0 0 0 0 0
Part-D

HAZARDOUS WASTES
1) From Process

Hazardous Waste Type Total During Previous Financial year

Total During Current Financial year

uomMm



5.1 Used or spent oil 0 305 0 Ltr/Hr

2) From Pollution Control Facilities

Hazardous Waste Type Total During Previous Financial year Total During Current Financial year uom
0 0 0 CMD
Part-E

SOLID WASTES

1) From Process

Non Hazardous Waste Type Total During Previous Financial year Total During Current Financial year uom

Bio degradable waste( Kg/d) 874 874 Kg/Annum

2) From Pollution Control Facilities
Non Hazardous Waste Type Total During Previous Financial year Total During Current Financial year UOM
Siudge from STP (Kg/d) 3 3 Kg/Annum

3) Quantity Recycled or Re- utilized within the

unit
Waste Type Total During Previous Total During Current uomMm
Financial year Financial year
0 0 0 Kg/Annum
Part-F

Please specify the characteristics(in terms of concentration and quantum) of hazardous as well as solid wastes and
indicate disposal practice adopted for both these categanes of wastes.

1) Hazardous Waste

Type of Hazardous Waste Generated Qty of Hazardous UOM Concentration of Hazardous Waste
Waste
5.1 Used or spent oil 0 Ltr/Hr DG Is not installed on site 24 hrs power supply is available
on site

2) Solid Waste

Type of Solid Waste Generated Qty of Solid Waste uoMm Concentration of Solid Waste
Biodegradable waste ( Kg/d) 874 Kg/Annum biodegradable is converted into compost
Part-G

Impact of the pollution Control measures taken on conservation of natural resources and consequently on the cost of
production.

Description Reduction in Reduction in Reduction in Reduction in Capital Reduction in
Water Fuel & Solvent Raw Power Investment(in Maintenance(in
Consumption Consumption Material Consumption Lacs) Lacs)
(M3/day) (KL/day) (Kg) (KWH)

water spray for 3 0 0 0 3 1

dust

suppression,

Part-H

[A] investment made dunng the period of Environmental
Statement




306

Detail of measures for Environmental Protection Environmental Protection Measures Capital Investment
(Lacks)
Water sprinkling for dust suppression Water sprinkling for dust suppression 3

[B] Investment Proposed for next Year
Detail of measures for Environmental Protection Environmental Protection Measures Capital
Investment
(Lacks)
Water sprinkling for dust suppression, sanitation facilities to Water sprinkling for dust suppression, sanitation 8.0
workers , Water supply to workers, Environmental Monitoring  facilities to workers , Water supply to workers,
Environmental Monitoring

Part-l

Particulars

Plantation along the Plant Boundary, Internal Road development, Landscape development , STP for treatment for sewage treatment ,
Biodegradable waste disposed of through

Name & Designation

Dr. Akhtar Hasan Rizvi , Director

UAN No:

MPCB-ENVIRONMENT_STATEMENT-0000052249

Submitted On:
03-03-2023
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EXTRAORDINARY
AT [I—avusg 3—39-9vus (ii)
PART II—Section 3—Sub-section (ii)

TR | YRy
PUBLISHED BY AUTHORITY
|, 545] 72 feoett, oireraw, uTet 4, 2014/%TH 13, 1935
No. 545] NEW DELHI, TUESDAY, MARCH 4, 2014/PHALGUNA 13, 1935

TgteRuT 3T 99 HAEE

arferg=r
2 fewedt, 28 HaH, 2014

LI, 637(3).—F =<1 TIEHN, e (Fewn) Afafam, 1986 (1986 1 29) &1 €RI 23 gRI e vifFal
1 WA F gU IH AU F oUW 5 F oA s fafed wfei w vl (den) sifufEm, 1986 @ uw 3 &
3U-9M (3) F AHF FLA GHR gA MfEa fFr T asht e iR wEeEEs gafene g witvsen (AR sad
TS UYE 39 WIS el A ®) W Sed WiHeon gu e sifuefiar & ey ufEemen @ e werd
H TR EER e w1 vdl ® eifawHu &t swn # Ui wEEE S SR aqs Afed S # ad
Wy % oA fF w5 wn wied & U0 ToEeE w1 wfaEE R ge @ 39 stfufem w5 v s @
IEYl Il WE ged o G, AT AT TWEHR & TG ¥ o feq 9 O wEdaE srevas 2, afy swfad w@
Aol & fau 39 wfEem waEs &1 U qafa sHfeal w5 g e @ 9vg fag 9 8g R
I FE FH A w1 GEEsE w5 2

[ 9-11013/2/2013-31% T (31%) ]
o 0, WEH Wiaa
MINISTRY OF ENVIRONMENTAND FORESTS
NOTIFICATION
New Delhi, the 28th February, 2014

S.0. 637(E).—In exercise of the powers conferred by section 23 of the Environment (Protection) Act, 1986 (29 of
1986), the Central Government hereby delegates the powers vested in it under section 5 of the said Act to all the State and
Union Territory Environment Impact Assessment Authorities (Hereinafter referred to as the said Authorities) constituted
by the Central Government under sub-section (3) of section 3 of Environment (Protection) Act, 1986, to issue show cause
notice to project proponents in case of violation of the conditions of the envioronment clearances issued by the said
Authorities to projects or activities within their jurisdiction and to issue directions to the said project proponents for
keeping such environment clearances in abeyance or withdrawing them, if required, for violations, subject to the condition
that the Central Government may revoke such delegations of powers or may itself invoke the provisions of section 5 of the
said Act, if in the opinion of the Central Government such a Course of action is necessary in the public interest.
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